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LEGISLATIVE ASSEMBLY. 
Wedne.day, 21 .• t March, 1928. 

'l'he Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President in the Chair. 

QUES':l'IONS AND. ANSWERS. 

NAMBS OJ' PJmsoNS AB.B1iSTBD UNDBB RBGULA'ftON UIol' 1818 DU'B1lfG 
TO LAST TImJIB MONTll8. 

494. -Jlr. G&y& Pruad SiDgh: Will Government kindly state the names 
of persons, if any, who have been arrested, or otherwise dealt with, under 
Regulation III of 1818, during the last three months. together with the 
'grOUIlds of arrest, the place or places where they are confined. and the 
srrangeme'8ts. made fOr their residence and comforts? 

Sir Den,.. Bray: The ex-Maharaja of Nabha only, with regard to whose 
case I would refer the Honourable Member to the communique of the 19th 
February. 

JIr. Gaya Pruad SfD&h: 1\Iay r know, Sir, what is the date of the war-
rant of arrest? 

Sir Den,.. Bray: I could not say off hand, Sir; I imagine that it was 
a fA. days before the 19th Februazy. -JIr. Gap PrUId 8JDCh: Is the warrant of arrest addressed to My 
one? 

Sir Deny. Bray: It is the usual warrant of arrest . 
• JIr. Gaya Pruad S.: Will the Honourable Member be pleased to 

lay a copy of the warrant of arrest on the table' 
Sir Deny. Bray: I am not prepared to do that. 

EDsTlINOII 01' 81n.PKU'B 8PB.:nms AIm OTHD 1bIDro1lUI. NA'l'UBAL 
W A'l'BB8 IN INDIA. OB BmurA. 

495. -Sir Darcy LIDdIa,.: (a) Will Government state whether there 
are in India or Bunna sulphur springs and other medicinal natural waters 
having curative qualities likely to be beneficial to persons suffering from 
maladies amenable to such treatment? 

(b) If the answer is in the affirmative, will Government please give 
informstion as to localities and accessibility thereto? 

(c) Have Government considered the possibility of developing one or 
other of the springs for the benefit of the people of India who may not be 
in a position to proceed to Europe' for treatment at the :British or Conti-
nental Spaa? 

( 1827 ) 



18t8 LEGISLATIVE ASSElIBLY. [21sT MAR. 1928. 

(d) What would be the estimated cost and maintenance charges and 
possibte revenue? 

Mr. G. S. BaJpai:(a) and (b). The Government of India have no ill-
formation. but will make inquiries. 

(e) and (d). Do not arise at this stage. 

OoltSTBUCTION OF A PLATFoRM TO THlI SoU'l'll·WEST OF THlI PESHAWAB 
CITY R.uLWAY STATION. 

496. ·lfawab Sir SahllJlada Abdul QalJ1llD: With reference to-
my question No. 1167 of 12th March. 1925. will the Govern-
ment be pleased to state, if any action W88 taken by the Agent. North 
Western Railway. about the construction of a platform to the south-west 
of the Peshawar CityrBilway ,station, for the convenience of the public 
and have Government; drawn the' Agent's attention to a note published 
in the newspRper Pariah, dated Lahore, the 19th January last, on 
the subject "l 

JIr. A. A. L. Parao1lB: Government have received no information as 
to the action which was taken by the North Western Railway Administra-
tion, but I have sent a copy of the Honourable Member's question to the 
Agent, and on hearing from him will communicate with the Honourable 
Member. 

QUESTION NOT PUT AT THE MEETING, OWING TO THE ABSENCE 
OF THE QUESTIONER, WITH ANSWER THERETO. 

TOTAL AMOUNT, m TOltS, OF GoVJ:B.NllrlBNT STORES 8BJPP1ID TO INDIA.. 

497. ·Mr. Sarabbai lfemchaDd Ball: Will Government be pleased to. 
iitate the following facts for the years 1928, 1924, ~  1926 and 1927: 

(a) The total amount, in tons, of Government stores shipped to 
India from: 

(i) The United Kingdom, 
(ii) The Continent of Europe, 
(iii) The United States of America, and 
(iv) Other countries "l 

(b) The tonnage of shipments and freight paid thereon during the-
first and second balf of each month? 

(e) The number of freight contracts made during the first and second 
half of each month '} 

(d) The numbe!" of British steamers in which the shipments were 
made during the :first and second half of each month? 

(6) The number of foreign steamers in which the shipments were 
made during the first and second half of each month "I 

'!'he IIoDOarabl. Sir Bhupcmclra lfalh JIlva: The attention of the Hon-
ourable Member is invited to tables Nos. lOA and 16 of the II Annual State-
ment of the Seaborne Trade of British India with the British Empire and 
Fo.,.ei!l'D Cnnntribs" and to the Annual Reports ')1l the work of the India 
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Store Department, London, for the years 19'M·26 to 1926-27, copies of 
whICh are available in the Library. These give all the infonnation readily 
available with the Government of India on the points mentioned by the 
Honourable Member. 

UN STARRED QUESTIONS AND ANSWERS. 

brADBQl1ACY 01' '1'l1lI PAY UD PBoSPBC'1'8 01' Sl1l'B1IDTJIJIDD or 
PoST OJ'J'ICBS. 

428 ...... &aDpaaacl 8i1111a: Are the Government aware that 
there ia... ee ~~ diteOntent amongst the ijupel'in1!en_n. of .. Pan 
Offices regarding the inadequacy of their pay and prospects? If 80, what; 
remedial measures are. proposed to be taken in the matter? 

The HODourable Sir Bhupendra Bath Mitra: The answer is in the 
negative. 

DlssATIsI'ACTlON OJ' TIIB SuPBB.INTJ:NDBN'l'S OJ' POST OJ'J'ICBS III B.mABD 
TO TJmIB RBVI8ION 01' PAY. 

429. K1Imar GaIlpaaad 8IDba:. Are the Government aware that 
the revision of pay of Superintendents of Post Offices sanctioned in the 
letter No. ll·P. T. E., dated the 15th March, 1926, from the Secretary 
to the Government of India, Department of Industries and Labour, to the 
Director General of Posts and Telegraphs, India, did not satisfy the demands 
made 'by them from time to time since 192.1 and that the Postal Ofticen' 
ASBOOiation expressOO dissatisfaction and declared the revision ~ 
appointing by e. telegram dated the 20th March. 1926, to the Honourable 
Member, Industries? If 80, what action have the Government taken in 
the matter' 

!'he BoDcnUable SIr Bhapendra Bau.. Klt.r&: Yes. The telegram of the 
20th however was addressed to the Director General, though a copy waa 
sent to the Honourable Member. Industries and Labour. The Director 
General sent a reply to the Association on the 7th April, 1926, expressing 
his inability to take further action. 

BBRlDlT DDlVBD BY 8uPBmTlDmBN'l'S OJ' P09T OJ'J'Iozs .-.0. 7.'IDI 
RBVI8IOlT 01' PAY 8ANCTlOlTBD FOB THBJI III 1926. 

430. E1Imar Gaapaancl BiDJIa: Are the Government aware that 
the revision of pay of Superintendents of Post Offices sanctioned in 1926 
has benefited a very small number of such officers and tihat the majority 
o( them stand as they were before? If 80, what do Government pro-
pose for the latter? 

TIle Bouoarable SIr Bhupendra .&1Il 1Dtra: No. The BeCOIld part of 
t.he question does not arise. 

A 2 
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EITBcT OF THB REVISION OF THB PA.Y OF SUPBBINTDDlDNTS OF POST 
OFFICES. 

431. Kumar GaDllDod Sinha: Will the Government place on the tabJe 
a statement in the fcllowing form?-

Total Dumber of 
Superintendent8 of Post 

. Offices on the In 
April, 1926. 

EfIeot of the revision of 19S6. 

No. of officers I No. of o.fBoera 
receiving Re. 60 receiving Re. 20 
by the revi8ion. I by the revilion. 

No. of oftIoere 
receiving Re. 6 

by the revision. 

Mr. B. A. 8&JU:. The information is being collected and will be fUr-
nished to the Honourable Member in due OOUl'Be. 

ANNUAL INCBlUONTS OF SUPBBINTENDENTS OF POST OFJ'lCBS. 

432. Kumar Ganganand Sinha: (a) Are the Government aware that 
in the case of the first class Postmasters the rate of annual increment is 
Rs. 30 whereas in the case of the Superintendents of Post Offices it i. 
Rs. 20 up to a certain stage and then Rs. 25? If 80, why this differential 
treat ent~ 

(b) Do the Government propose to remove this gnevanc6? 
The Honourable Sir Bhupendra Bath lliUa: (a) Yea, because officials 

in the Postmasters' line do not get promotion 8S first class or gazetted post-
masters until late m their service. 

(b) Does not arise since the Government of India do not admit the 
existence of any reasonable grievance in this case. 

"'V,", 

l>BNuL TO SUPBRINTBNDD"TS OJ' Powr OFFIOBS OF CnTAIN AMDITmS 
ENJOYED BY FmsT CLAss POSTJUSTBBS. 

433. Kumar GangaD&Dd Sinha: Are the Government aware that 
first class Postmasters have certain amenities of life, vi •. , free quarters, 
free conveyance, etc., which the Superintendents of Poet Offioes have not 
and that the former have a higher start (Rs. 350) than the latter (Ra. 8OO)? 
If 80, why? 

The Bonoarable Sir Bhupendra Bath JIlua: First-class Postmasters are 
proVided with free quarters on the premises of the post office for the 
better performance of their duties. They do not get free conveyance for 
private use but in a few places, a conveyance is provided for them for the 
performance of journeys in connection with their offioial duties, for which 
no travelling allowance is granted. The minimum pay for first-class Post-
masters is Rs. 350 because the maximum pay of the next lower grade of 
Post ~e  is Rs. 350. They are moreover appointed by promotion and 
the:v are generally much older men with longer serviCe than thoee appointed 
at! Superintendents of Post Offices. 

DAILY ALLOWANCES OF SUPERINTENDENTS OF POST Oll'J'ICBS. 

484. Kumar GannDancl Slaha: Are the Government a l r~ that 
Superintendents of Post Oftices in spite of being classed as first class officers 
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get Re. 4 as daily allowance instead of Rs. 5 allowed in the other depart-
ments of the Government? If so, why? 

The Honourable Sir Bhupelldra lIath JIl\ra! The question of revising the 
travelling allowance rules in the Post and Telegraph Department is uDder 
consideration. 

TBAVBLLING Ar.LOWANCBS OJ' SUPBBlNTDDBBTB OJ' POST 0:rn0llS. 

485. Kumar GlDpaaDd SlDha: Are the Government aware that 
Superintendents of Poet Offices get only one and tbree-ifths instead of 
double railway fares for journeys on tour? If so, is the scale apptcabJe 
to all other departments of the Government 7 

Kr. H. A. SamI: The answer to the first part of the qncstion is in the 
affirmative. 

As regards the second part, Ii railway fare!l are granted to ofticet'8 
of all departments of the Government of India for journeys on tour 

CoUNTING TOW ABDS lNcBB.'lBNTS OJ' O:rncrATING SERVICBS OJ' CERTAIN 
SuPEBINTENDDTS OJ' POST O:rncBS •. , 

486. Kumar GlDpDaDd SlDha: Are the Government Rware that 
the officiating services of certain Superintendents of Post Offices before 
their confirmation as Buch were not counted towards increment of pay and 
that.all such officers memorialised in October, 1926. to the Honourable 
Member in charge of the Department? If so, how does theiJ: case st_ 
and what is delaying the final orders in the matter? 

The Honourable Sir Bhupendra lfa\h Jlitra: The reply to the first part 
of the question is in the affimlative. The disposal of tIle case had to be 
e ~rre  pending the settlement of an associated question, and it ia 

eXJ ectec that the memorials under refer('nce will h(' answered at an early 
date. 

SUPPLY OJ' GoVBBNIIDT PuBLlCATIONS TO THB T . .f.RJUMAN-I-SARH • .(D OJ' 
RAWALPINDI AND THE 8..f.RR..f.D OJ' PBs!u.WAB. 

437. llauIvl IIoh amrmtd Sbafee: Will the Government be 'Pleased to 
state why the Government of the North-West Frontier Province do not 
supply- Government publications to the Tarjuman-i-8aThad of Rawalpindi 
nnd thE' Sarkan of Peshawar which are devoted to thE' Province in spit.e 
of their r('peated requests? 

Sir DeD1I Bra)': No requests {or the supply of Govemment publications 
have been received from either of the newspapers m('ntioned. 

The supply is in any case a motter at the discretion of the ;Local Admi-
nistrat,iom· , 
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()oNDmONS OJ' LABOUR CONTBA.C'l'S FOB THE HANDLING AND TRANSHIP-
JIBNT OJ' GoODS BNTEBED INTO BY STATJ:-MANAGED AND CoMPANY-
MAliAGJ:D RAILWAYS. <,. 

4S8. 1Ir. lamnadas K. lIah"-: Will Government be pleased: 
(a) to state the terms and conditions of labour contracts for the 

handling and transhipment of goods entered into with con-
tractors by State-managed and Company-managed Railways, 
and 

(b) to place a copy of such agreement"B of the East Indian, Bengal 
N agpur; Great Indian Peninsula, and the BOJDbay. Baroda 
and Central India Railway Companies on the table, for know-
ledge and comparison? ' 

lIr. A. A. L. PanoDa: The terms of these handling contracts are 1I8ttled 
by the Agents of the Railwa;\"s. I am seeing if I can get for the Honour-
able Member copies of typical forms in which the contracts are made from 
_the four Railways mentioned by him. 

"LocATION IN SIMLA OF THE WmELESS BUNCH OJ' THE OFFiCE OJ' THE 
DmBcToB GJINlUlAL OJ' POSTS AND TELBGlLAPIIS. 

489_ lIr.- lUllDldaa II •• ahta: Will the Government be pleased to 
state: 

(a) why the Wireless Branch only which in all respects is considered 
as part of the Director General of Posts and Telegraphs' 
.()"ftice is still located in Simla whereas the whole Dilector 

Gur (lp,neral of Posts and Telegraphs Office is in Delhi; 
"(b) what the total expenditure is by locating the Wireless Branch in 

Simla; 
(c) what the total savings would be by bringing the Wireless Branch 

to Delhi; 
(d) what benefit the clerks will get if thev aM brought down to Delhi 

with the Branch; and • 
\(e) when the Wireless Branch will be brought down to Delhi per-

manently? .... 

lIr. !I. A. Sa.ms: (a) The headquarters of the Wireless Branch is 
located in Simla for reasons of administrative and executive convenience. 

"(b) RI;. 10.558 per annum in Simla allowSDces, house rent allowances and 
winter allowances. 

(e) Rs. 10,558. 
(d,"1 would refer the Honourable Member to my -reply giva to Mr. 

Anwar-ul-Azim's question (Xo. 481) on the same subject on· the 19t8. 
instant. 

(e) No decision has :vet been reached on the question of the future 
location of the headquarters of the Wireless Branch. 



THE INDIAN TARIFF (AMEND}1ENT) BILL-coNJtt. 

JIr. PreIiclaat: The 'Assembl.v will now resume further conaideration of 
t1se Bm further to amend the n i~ Tariff Act, 1894, fJ)r certain purposes, 
8S reported by the Select Committet', clause by clause. 

The question is ~ 
"That the Schedul. staad part of 'the Bill." 

JIr. Kaldltar Singh (Meerut Division: Non-Muhammadan Rural): Sir, 
I have already moved the first amendment standing in my name and I 
propose to-day to speak on the three alternative amendments at the same 
time. I was saying on the previous occasion that the amendment that 
bas been sought to he made in the· Indiaa Tariff Act is not to the advantage 
of this country. I find, Sir, from page 8 of the Review of the Trade of 
India that in England. we are' sending currants from this country; and 
tnough the full rate of duty is 2s. per cwt. in England, in the case of 
India they are admitted free. This shows that India does not only pro-
,duce currants for Its own use but also .exports them outside India. If we 
reduct: thill duty. we shan be putting these grewen of fruit in a worse 
'COIldition. They WIll have to compete with the foreign currants which 
will be sold cneaper t'ban tliey are selling now. It is a misfortune of this 
'Country that there are no statistics to slaow the area under fruit, nor do 
we know what fruits aYe grown in this coun;;ry, nor are there any statistics 
to snow what quantity of currants is exported out .. ide this country. But I 
consider, Sir. that tnere is a certain amount of currants exported from 
this country. In that case we shall not only be allowing Greece to COID-
pete with the Indian product, but we shall also ~ allowing other countries 
·to ~ ete ,,;ith our fruit growers. From the trade statistics we find that 
the tct.al amount of currants imported iato this country was 1,174 tons in 
the year 1926-27. and the value was Rs. 4,48,452. Out of this huge amo'lim. 
ree ~ sent only 26 tons of currants into this country. This will prac-

tically meRl! that we shall be reducing the duty'-on currants simply because 
we have entered 'into an agreement with Greece and at the same t.ime we 
shall b,1 reduCing the duty on the total value of currants imported into 
this country. Calculating, Sir. we find that the total amount of duty now 
levieg on currants amounts to Rs. 67,260. B~  reducing this duty. we 
shall be reducing this amount to, about B.s. 29,850; that will be a c1eRl' 
loss of more .than Rs. 30.000 a~-ear  That will be the t.otal loss of revenue, 
'and at the same time we shall be hitting hard the fruit grower in this 
'COuntry. The total amount imported from Greece amounts only to 4'6 
per cent. In order to import currants from Greece whit>h is rniy 4'6 per 
'Cqnt. of the tot.a}, we are redudng the outy over the balance of 95'4 per 
cent. also. I do not understand how it, is sou!!ht to be ;ustified thaf the 
t.otal duty on currantR IInould be re ~  in this CAse. That is wh,' t.here 
'is not e~ amendment 'in mv name. that even if the Government Consider 
tbat it is ne('essarv t.o re e ~ dllt.V. t,b!"n prefl"rential t.reat.mpnt mi!!ht 
be lriven to Greede. 'ht>causp in that 'case t ~ win 'be a verv small loss 
to £h(' revenue and at fbe ~ time thE> romT\ptit.ioD with the mlit S!I'Owe.r 
"'111 not be !l0 'hard. Wp mi!!ht bt> told that if \\"t' redu('t> fohe duh on ('ur-
rnntR w(' shnll be meetin!:! \\-ith vt>r,· good trt>stment for Nlr -o ~e in 
ree~  I hnve prella'l'ea " Jist of all the articles thst Are sent to Greece 

arid T lind fhat tlle 'srtieles Rent from this country to Greece Rre mainly 
( 183S ) 
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[Mr. Mukhtar Singh.] 
raw produce. There seems to be no competition in Greeoe with raw arli--
cles imported from this country into Greece. In that case too I do n~ 
find that there is any necessity for reducing the duty. '!'he Schedule 
attocIDud to the modu. vivendi contains manufact-ured articles also; hut 
these manufactured articles are not manufactured in this country. H indigo-
had been to-day a manufactured article sent to Greece there might have 
been some justification; but we know as a fact that indigo cultivation haa. 
been stopped and there is no likelihood that the cultivation of indigo will. 
revive. 

Then, again, Sir, the lowest amount of duty that ought to be levied. 
was 2s. Calculating at 2s. the duty ought to have been reduced to 
Re. 1-5-4, not to Re. 1-4-0. I do not understand, Sir, why the Government 
have agreed to this proposal especially when it was not incumbent on the 
Government of India to agree to it. The agreement was entered into 
between the United Kingdom and Greece and India was not a party to. 
that. Therefore, Sir, I submit that mv motion be carried and the amend-
ment be not made. • 

The Bcmourable Sir &lor,. BaiD.J (Member for Commerce and Rail-
ways): I think, Sir, I can deal in very few words with the amendment 
vot-ed by my Honourable friend, and I shall first deal with his contention. 
that the terms of our modu. ,,",endi with Greece are not in the interests 
of the country. The actual position is this. By means of this trade agree-
ment India receives from Greece -most-favoured-nation treatment for all its; 
exports to Greece. .The value of these exports amounts to quite a con-
siderable sum and for the last 3 years, for which I have complete figures,_ 
the average value of our exports to Greece was Rs. 57 lakhs. My Hon-
ourable friend said he had ascertained that practically all the commodities. 
~nt to Greece might be described as raw materials. But in fact that 
statement doe!: not accurlltely repre!:ent the real facts of the case. Out of 
Rs. 57 lakhs of annual exports Rs. 32 lakhs are jute Rnd cotten manu-
factures; that is tl' say, more than half the exports are not raw materials 
but are manufactured goods. Then he said that 1here wu a. d9nger th&t 
the reductioI! in the duty on rran~s might be prejudicial to the interests 
of thosp whl) grow currants in India. I think I ought to explain, Bir, that 
the t~  c· currants" in trade usage has a quite technical meaning and" 
applies only to 8 particular kind of grape, a small grape, which, so far as 
I know. grows only on the shores qf the e~ean Sea. Our total imports 
of currants amount to something quite small, and in our irade returns r 
think t e~  are combined with the imports of raisins, which is a different 
thing f11together and the reduction of duty doe!'! not apply to raisins. 

(At this sta ~ Mr. President vacated the Chair which was taken by· 
Mr.- Deputy- President.) 
I find, for instance, that in 1926-27 the value of the total imports under-
this head W8S a little over Rs. 4 lakhs and the imports from Persia account-
ed for about Rs. 3,80,000 out of this total. Now, currants nre not groWn-
in Persia BIld therefore it is evident that our imports of currants are very 
small indeed and I think it is certain that the admission of these imports 
at ro ic.wer duty cannot injure Rny Innian interest. Now. by virtue of the 
trade '&/l.Teement we obtained very subst ontial advantages for our own exports 
to Greece because, had we not got most-favoured-nation treatment .. 
the duties on our exports would hnve heen SUbstantially higher and the-
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volume of the trade affected is nearly Us. 60 lakhs a year. On the other 
hand, what we gave up in the reduction of the duty is a very small sum.. 
indeed. 'fhe total imports of fruit and vegetables from Greece which in-
cludes curl ants is something less than Us. 2 lakhs a. year. It seems to me, 
Sir, that we made a very good bargain in this agreement. We gave up 
very little and we got something substantial. 

The other point raised by my Honourable ri~n  was that the matter 
ought to have been brought before the Assembly at an earlier date. The-
reason why this was not done arises purely out of the particulu circum-
stances of the case. The agreement had to be oegotia.ted as rapidly as· 
possible,-I think it was in the month of September, 1926-and at that 
time WE' received two or three communications from the MillowneJ:R' AsBO--
ciation of Bombay urging ihe Government of India to take immediate-
action, because the Millowners' Association was apprehensive that." if: 
they did not get most favoured nation' treatment, the exports of cottOIl;-
manufactures to Greece would be prejudiced. In the ordinary course the-
chang.:. in the law would have been brought before the Legislature in the-
cold weather of 1927. But on that occasion no Tariff Bill W88 brought for--
ward owing to the fact that we had the Steel Protection Bill on our hl\llds. 
and it was not found possible to put forward a separate Tariff Bill, the pres-· 
surl3 on the time of the Assembly being too great. Again, in September last 
we hr.d a Tariff Bill, but on that occasion it was necessary to confine our 
proposals strictly to those which arose directly out of the report of the-
Cotton Tariff Board. This Session therefore is reaUy the first opportunity 
we have had of bringing forward this particular ploposal. I do not think. 
Sir, I need dweU on the subject longer. I have already explained that: 
the agreement is an extremely favourable one t.o India, because we gave· 
up '1er.v little and we gained something substantial. and that there has 
been no desire or intention whatever to withhold the matter from the knmir 
ledge of or from interference by the Legislature. I may add that at the-
time the a!{reement was made full.publicity was given t{) it. ROd we re-
{'.eh'ed-I think it was from South Indian Chamber of COmmereE'-8' 
leUer in which they t.hanllli. the Government of India for the action t.aken; 
1Ir. Kukhw 1iDp.: no I understand, Sir, from this that currants are 

not imported from 8I1y other country than Greece? 
The Honourable IIr Gecr.e BaIDJ: I think, Sir, that possibly some' 

currants I1re imported from Turkey and would be so shown in the Trade 
Returns. But Iny information is that this particular kind of grape ~  

grown practicall.y only on the shores of the Aegean Sea. that is in Greece •. 
or p088ibly on the Islands now in the possession of Italy or possibly from. 
Turkey. 
Sir Victor llIIOOD (Bombay Millowners' Association: Indian o ~  

merce): Sir, I should like to congratulate the Government on the action· 
they have t.aken in this respect. I may say that at one time we were-
finding that our Indian piecegoods were sufteriny, from a penal import duty 
when ship (.led into Greece and t.hercfore our difficulties in competing with 
Japanese piecegoods in Greece were very seriously increased. We thought 
that the mere fact that Great Britain had a reciprocal treaty with GreeCE 
would enable us to enjoy the advantages that Lancashire goods had, but 
apparently there was Rome doubt in the matter, and I am glad that the-
Government. have. b:v their present agreement. enabled us t.o compet.e with-

a~ane e ODd even Lancashire piecegoods on even tenns. 



• 
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lb. KuJrILtar Sblp: With your penllission. Sir, 1 beg to withdraw the 
amendment. 

The amendment* was, by leave of the Assembly,withdraWD. 
tBir Walter WUlIOJl (Associated Chambers of Commerce: Nominated 

Non-Official): Sir, there is an amendment in my name. I rise to move. 

"That in the Schedule to the Bill amendment No. 25 be omitted." . 

-and I do so, Sir, for rensons of principle entirely. The effect of this clause 
"25, if it remains in t.he Bill, is to place 8 higher import duty upon white 
Portland cement "'hich, if this clause be not inserted, would come in at 
t.be same rate of duty as all other forms of Portland cement. r have said 
that I object to it, first of all, on principle, partly because, of course,· as 
is very well known, commerce prefers specific duties to ad valorem duties. 
In the second place, I object to this discrimination, and I should like to 
remind the House tllat a year -or two ago, when we were fixing a specific 
duty on the imports of Portland cement frcm abroad, we were guided to a. 
considerable extent by the state of the cement t1'8de in India. Therefore, 
when we actuallv fixed the rate, we threw a. few annas or whatever it was, 
just the balance, into the scale, fixing the duty at a little higher scale 
than the true percentage would have worked out at. I admit that that 
is a small point, but I only mention it to show that we gave the benetit 
on the high side to the import duty. Now, we are asked under this Bill 
1;-0 take this Portland cement ·out of the specific duty rate and let it come 
in undet' an ad t1alorem duty rate on which it would have to pay a higher 
rate of duty per cwt. The ingredients in these two kinds of 
cement are, I might put it to you, practically the same. There 
is a difference in the percentage of each of the ingredients used, 
but in my view that difference in manufacture is a tetally 
.ma.Jfll(·:ent reason for ohanging the duty from n specific to an ad "alorem 
rote. I understand fUrther that the effect on the revenue, if this clause 
-be persisted in, is very small; but I do ask the House to subscribe to the 
principle that having decided to impose a specific duty upon cement we 

·do adhere to that and we do not try to take 4# of the list one particular 
class of cement merely because it happens to be of a. higher value. [ 
eXpect, Sir, to receive the support of an the commercial men in the HOUle 
on this principle. 

'!'he Honourable Sir George KafDJ: Sir, the first comment I wish to 
make on the amendment that has been moved bv mv Honourable friend, 
Sir Walter Willson, is that, as it stands, it will not be effective in securing 
the object which he has in view. He has overlooked, I think, item No. 17 
in the Schedule which is to the following effect: . 

"In Item No. <t6, the words 'excluding white Portland cement' shall be added." 

If item No. 17 on the Schedule remains, then even though item No. 25 
is removed, as my Honourable friend proposes, I am I1frRid the result 
wopld be that the white Portland cement will have to pay the higher 

>duty. . . . . . . . 
SIr Walter WiUIcm: Of course, .I did not note it. As my Honourable 

friend hils pointed that out to me, I propose the deletion of item No .. 17 
·'·In the· Schedule to the Dill Rml'ndment No. 14.be omitted." 

t Elpeech not corrected hy the Honourable Member. 
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8S wtlli. (An Honourable Member: "1* is a consequential QrneJldment.") 
It'is a consequential amendment. 

'!'he 1I0D0Urable Sir Geor,e BllA1: I do not wish to raise any objection 
to that course, but I thought it proper that I should point it out to my 
Honourable friend. Obviously, if the House were to decide on the omis-
sion of item No. 25, then clearly all necessary consequential amendments 
ought to be made. 

I agree with my Honourable friend, ~r lWalter Wi'lson, that the 
financial effect of this proposal on the revenue is not a. matter of any great 
importance. It will 'mean a small additional revenue if it is carried, but 
if mv Honourable friend succeeds in getting this item omitted, the revenue 
we shall lose is something very small. But I am afraid I cannot f9 with 
him on the question of principle. In the first place, I should like to point 
Gut that the specific duty of Rs. 9 a ton originates 'with the report of the 
Tariff Board on the cement industry. and the reason why it was proposed 
was this. Owing to the fall in values which was taking place at that 
time it seemed likely that the 15 per cent. duty which had been about 
Rs. 9 a ton on ordinary Portland cement was likely to fall to perhaps 
Rs. 8 or Rs. 7-8-0 a ton. I believe I am right in saying that, when it was 
decided in this House that the duty should be ~e specific and fixed 
at Rs. 9 a ton, part of the underlying intention W88 that the cement industry 
should not be prejudiced at that stage by a reduction in the rate of duty. 
Now, my Honourable friend has said that the commercial world generally 
always prefel'S specific dutiefl. I can well undel'Stand that in m8ny cases 
that must be 80, for there are obvious conveniences abont a specific duty. 
But I am afraid I cannot go with him in any assertion that once you have 
fixed a specific duty for a commodity which bears a particular name, then 
tha\ speeifie duty ought to be applied indiscrimin8tely to everything that 
bears that name regardless of the value of th,e particular class of the ~  
modity which happens to be concerned. If that principle were onee 
accepted, the·. effect· on our ~ en e might be very serious indeed. I can 
mention an~  commodities, all of them bearing the same name, but varying 
'Very greatly in value. If. then, it were proposed to have a single specific 
dutv for 1\ certain commoditv of that kind, either it would have to be 
fixed so i~  as to be a e~  serious burden CoD the low valued class, or 
it would have to be fixed so low that the loss of revenue on the high valued 
class would be very serious. In this particular case white Portland cement 
is used fer special purposes and it is much too expensive to be used for the 
ordinary purposes for which ordinary Portlaad cement is used. If, is, I 
think, almost an aceideBt that it be8l"!l the name of Portland cement, and 
t,hat waG a point which was closely examined by the Central Board of 
Revenue before it was decided ,to legislate, because for some tiime it waa 
not clear whether or Dot it was properly classed 8S Portland cement. It 
was finaJly decided that that "",,s the trade name and that, unleaa the law 
waR altered, it must be subject to the' Rs. 9 duty. The Rverage value of 
this white Portland cement is more than double the value of the ordinarv 
Portland cement. When ,this is so. T cannot for one moment accept. th"e 
view that an Rrtkle which ill twirp a!': valuable and is lIsed for a diffE'rent 
purpose must bear t,he snme rate of duty as the ordinsr:v artic1(' wlliC'h 
hears that nam('.· It. WQuld be fI very Rerious precedent and might mAke 
the adminitotration of t,he tariff 'very difficult iqdeE'd. For these r£'a!'Ons. I 
11m afrAifl T must 011PO!,lP the I1mendment proposed by my Honournble 
friend, Sir Walter Willson. 
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·Kr. 1'&1&1 lbrahtm Bahlm\UU& (Bombay Central Division: Muha.m-
madan Rural): I have listened-to the speech of the Honourable the Com-
merce Member and I am sorry I caDnot find my way to agree with him. 
Sir Walter Willson and I definitely pointed out to him in the Select Com-
mittee that, if he agreed to change the name to something else, instead 
of white Portland cement, as it is a different material. then the question 
of principle would be solved and we would not object to it. Our objectiozt 
is on principle, and I do not think. the Honourable the GomlDl'rce Member 
has met that point. He admits that that point is serious and might in.-
volve some consideration as regards the tarilf values of other commodities. 
Our point of view is this, that the name being the same there should not 
be different treatment for the particular article. Having recognised tho 
fact that there is a. specific duty, we have pointed very clearly out in our 
amendments that there should not be a fluctuation when there is a speci-
fic duty. and I hope the Commerce Member will see his way to accept 
the principle which we have pointed out, to him in the Select Committee-
that, if there are commodities of the same name. we are at a loss to see 
wh:f there should be a different treatment simply because the nlue of one 
commodity is double that of the other. 

The Honourable Sir BuD Blackett (Finance Member): I wiSh Ii<> 
answer the last point, raised by Mr. Rahimtulla. 'l'he position is really 
quit-e ~i le  When the ad val.orem duty w"s changed into a. speeJic duty; 
the intention was to make the specific duty nearly. if not quite, the-
same as the previous 15 per cent. ad valorem duty. WhAt we actually 
succeeded in doing was to make the dut.y about 7i per cent. on this parti-
cular kind of cement. That was an ohvious mistake which it is obviouslv 
desirable to rectify now. -

" 
. Ilr. Deputy President: The question is: 

"That in the Scht>dule to the Bill amendment-s Noa. 17 and 25 be omitted." 

The Assembly dh·idcd: 
(During the Divisi n llr. Deput.y I) resident Vllcat·ed the Chair, which 

\las resumed by ~ r  President.) 

AYES-29. 

Abdul Matin Obaudhury, Maulvi. 
Abdullah Haji Kasim, Khan Bahadur 

~ i  
Ahmed, Mr. K. 
Aney, Mr. M. S. 
Birl&. Mr. Ghanshvam Du. 
Chanian LAn, Diwan. 
Cbetty, Mr. R. K. Shanmuldwn. 
Crawford, Colonel J. D. 
Dntt, Mr. Amar Nath. 
Dutta, Mr. Srish Chandra. 
Goswam:, Yr. T. O. 
Gulab Singh, Bardar. 
Haji, Mr. Barabbai' Ncmchand. 
Ismail Khan. ltlr. 
Jogiah. Mr. Varahagiri Venkata. 

Kelkar, Mr. N. O. 
Kuozru, Pandit Hirda)' Natb. 
Lamb. Mr. W. S. 
Mitra, Mr. Satyendra Chandra. 
Mohammad Ismail Khan, Haj; 

Ohaudhury. 
Moore, Mr. Arthur. 
Naidu, Mr. B. P. 
Nehru, Pandit Motila!. 
Rahimtulla, Mr. Fual Ibrahim. 
Sarfaraz Hussain Khan. Ebarr 

Bahadur. 
SinRh, Mr. Oaya Prasad. 
Sinh .. , Kumar Ganganand. 
Sykes, Mr. E. F. 
WilllIOn, Sir Walter . 

. - ... _------------_._----.-------
• Speech not conected by the Honourahie Member. 
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NOE8-45. 

Abdul Aziz, Khan Bahadllr KiaD. 
..Abdlll Qai..yum, Nawab Sir Sahibzada. I 
Ahmad,- Khan Bahadllr Nasir·lId·din. ' 
Alexander, Mr. WUliam. 
AlliloD, Mr. P. W. 
Anwar·w·,Asim, Mr. 
AKbrafllddin Ahmad, Khan Bahadar 

Nawabzada Silid. 
.A7BDgar, Mr. V. K. AraftlDadha. 
Bajpai, Mr. Q. 8.' 
Blackett, The HOllOllrab!. Sir Basil. 
Cbatterji, Rei Babadllr B. M. 
Coatmaa. Mr. J. 
'Cosgrave, Mr. W. A. 
'Couper, Mr. T. 
<Joartena!, Mr. & 11. 
Crerar, The Honourable Mr. J. 
Dalal, Sardar Sir Bomauji. 
Das, Mr. B. 
Gidney, Lieut.-CoIonei H. A. J. 
Gour, Sir Hari Binp. 
Graham, Mr. L. 
Irwin, Mr. C .• T. 

.Joshi, Mr. N. M. 

The motion WRS negatived. 
'The Schedule was added to the 
Clause 1 was added to the Bill. 

Bill. 

Jowahir Sinsh, Sardar Bahadur 
Bardar • 

Keane, Mr. M, 
Lincbay, S:r B&rC1. 
Malaviya, Pandit Madan Mohan. 
MJtra, The Honourable Bir Bhupendra 

Nath. 
MuhlllllDl&d Nawaz Xhau, Li8llt.-

Sardar . 
Mukherjee, Mr. B. C. 
Mukhtar Singh, •. 
Panona, Mr. A. A. L. 
Rainy, The HOII01U'abIe Sir Gearp 
Rajah, Bao Bahadur II. C. 
Rang Behari La1, LaIa. 
Rao, Mr. V. PanduraDg. 
Roy, Mr. K. C. 
ROy, Mr. S. N. 

Sama, Mr. B. A. ' 
Sarda, Bai Sahib HarbiJ .. 
Shamaldhari LalI, Mr. 
Shillidy, Mr. J. A. 
Sabrawardy, Dr. A. 
Taylor, Mr. E. GawaD . 
Young, Mr. G. M. 

'The Title and Preamble were added to the Bill . 
• 'l'be KOIlO1U'abl_ SIr Georg_ BalDy: Sir, I move: 
"'That the Bill, as amended, be paued. " 

'The motion was adopted. 

THE STEEL INDUSTRY (PROTECTIO!\j BILL. 

-
'ft_ Kouourable Sir Geol&- BalDy (Member for Commerce and Rail· 

ways): Sir, I move that the Bill to provide for the modification of cer· 
tain import duties relating to the protection of the steel industry in Bri~is  
India, as reported by the Select Committee, be taken into consideration. 

The Select Committee in the case of this Bill bas made certain import. 
cant chBDf7es. As the Bill was introduced in this House the most im-
portant provision it contained was the increase in the rate of duty appli-
cable to railway wagons, carriage underframee and most of their com-
ponent parts from 10 per cent. to the rate 'applicable to fabricated steel 
,.,anerally, that is, 17 per cent. ad valorem, with an additional duty on 
those waarons and underframes whioh are not of British manufacture. The 
Select Committee, for reasons which are fullv set forth in their report, 
fJecided tbat it was inadvisable that this increase of duty should be made. 
-:'\\tnen the Committee made its report I found myself under the necessity. 
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[Sir George Rainy.] 
Sir, of recording a minute of dissent, and I gave the reasons why it seemed 
to me that it was advisable that the rate of duty should be increased. 
Thereafter the matter was fully considered by the Government of India, 
who came to the conclusion that they would not be justified in asking. the 
House' 'to restore the provisions in the Bill which had been 
omitted by the Select Committee. I should like to explain brie1ly, Sir, 
the reasons which influenced the Government of India in coming to this 
decision. The reasons given by the majority of the Seleet Committee for 
omitting certain clauses of the Bill can be summarised quite briefly. In 
the 'first place they considered it undesirable' on grounds of principle that, 
when the Tariff Board had inquired into the circumstances of' a particular 
industry and had reoommended a certain amount of protection, a. higher 
de.gree of protection should be given than the Board had recommended. 
They pointed out in the second place, that this .particular proposal to 
increase the rate of duty to 17 per cent. had been considered by the Board 
and rejected. They pointed out in the third place, that the Board had 
emphasised the fact that what the industry required was not a higher 
duty but the certainty of obtaining such orders as the Railways were in 
a position to l~ e  And in the fourth place, they expressed the view 
that if the 121 per cent. addition were made to the prices paid in the 
year 1925·26 for imported ~ns and underframes that would give the 
wagon manufacturing firms a price at which they could afford to- tak.e the 
orders without losing by them. These are, I think, the main reasons 
given in the Report of the Select Committee. Now, quite frankly, these 
are arguments of ~eat force, especially the first, and they are entitled to 
very serious consideration. It is perhaps true that in this case, 'as a 
former President of the Tariff Board, I have been mQl\8 Royalist than the 
Ki1'}g himself, at any rate the Government of India ~ wi1iJ. the 
majority of 'the Select Committee as to the importance of the principle 
that, unless the reasons are very strong indeed, it is not advisable to 
give more prot-ection to an industry than the Tariff Board proposed to give. 
The other arlnllllents also are important but I will not dwell upon them. 
The reason why the Govemment· of India originally proposed to increaBe 
the duty on wagons and underframes is indicated in my minute of dissent. 
It seemed to Us that there was one particular case which the Tariff Board 
had not provided for, namely, what was to happen ~ the wagon manu· 
facturing firms refused to accept the order at the maximum price which the 
Government of India considered reasonable. If they did, and there was 
no special provision in t'tie scheme. then it seemed almost certain that the 
order would have to be placed abroad; and it was to avoid that contin-
gency that the increase in the duty was proposed in the Bill. That danger 
will still exist if the Bill is passed in the form in which it has been re-
ported by the Select CGmmittee, and I should like to make that quite 
plain to the House. There will be a certain danger that orders mav be 
lost to the ~on manufacturing firms in India., which they might have 
been able to take if the increase in the duty had been accepted. On the 
other hand, the Govemment of India recognize that if we follow the plan 
recommended by the Tariff Board, it ~ o l  usuaJly be possible to avoid 
that contingency, 'But I should like to make it plain tnat that will onlv 
be possible provided one fact is clearly kept in view. The point is this. 
The Tariff Board said that a 121 per cent., addition to the price of 1925.26 
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will result in a satisfactory price for the Indian firms. Now the point 
here is that, if we apply that addition in a wooden and ri~  manner to 
the prices of 1925.26, then undoubtedly some of the orders will go abroad, 
and I should like to draw attention to four particular passages in the re-
port of the Tariff Board which in my view make it clear that the Board 
did not intend that the 12\ per cent. addition was to be applied in that 
way. The first of them is: 

"We desire to make it quite clear tbat we claim DO uaetitude for this figure"-

that is, the figure of 121 per cent. 
" . • . Tbe future demand for wagontI i. 10 oblc:are and tbe factors alfecting 

tbe 8Itimate are 10 varied that nothing more than a seneral illdicatiOD of the require-
menta of the iIIdUltry can be atkmptecL" 

Sir Wal_ WIbIoD (Associated Chambers of Commerce: NoolinatE.·d 
Non-Official): What paragraph is that? 

Th. JIoDoarable Sir CJecqe BablJ: I will try and find the reference for 
t.be lIonourable Member. All the quotations are on two successive paps._ 
The second quotation is: 

"It appeara tberefore deairable to give 1lOIII8 indication of tbe maximum price WIthin 
which teodere Ihoald be accepted fClr....... We COII8ider that the lowell' approved· 
c.i./. foreip tender Ihould _ve .. a Pneral guide BubjeeL to the conditiODl which. 
we explained later." 

The third one is: 
"Both 'for ~ and anderfram .. 12t per cent.. ahould be added to the price 10 

obtaiDed u repreaenting the addition wbich we COIIsider n~ to secure on the. 
average a reasonable price." 

And the fourth quotation is this : 
• "Unle.u any anforeB8ID circumstances occur which rualt in an appreciable in~ 

in _t, the price 10 obtained should be regarded .. indicating approximately the 
maximum price at which order. should be placed in Jlldi&." 
The words on which I lay emphasis are these-"nothing more than It. 
general indication", "some indication", "a general g;uide", "00 the average" 
and "approximately". Well now on -that basis I think I am entitled to. 
say that the Board understood that when the scheme was applied, it would 
have to be applied with a. certain amount of elasticity. Thus if in a. parti. 
cular year the orders we were, placing for wagons were very much below 
the figure of three thousand which they take as being probable, the 12+ 
per cent limit might be increased. Conversely, if in a particullU' yeal" 
we were placing orders for something like 4.000 wagons instead of three 
thousand, then t.he 12\ per cent. limit might be too high. Provided that 
is clearly recognized-and I think it was recognized by the Members of 
the Select Committee-then the scheme of the Tarift Board is cettainlv 
workable. But I should like to draw the attention of the Hous.e to on@. 
importRnt point. It throws back On the shoulders of the Railway Board 
and on Government a responsibility which in my view is really the res-
ponsibility of the Legislature itself, and that was a fact which weighed a 
great deal with me when I proposed the increase in the duty. I was 
aoxious that the manner in which the reasonable price was to be determined 
should in the last reSbrt be decided by the Legislature itself. As the niH 
now standI, after the amendments made by tlie Select Committee. the 
wbole question is left to the Executive Government·. I have 
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·_considered whether it might be possible, as has been done in other cases, 
particularly 8S regards the bounties paid for the manufacture of rolled steel, 
that it should be dealt with by a Resolution of this House. The difficulty 
-there is that I have found it impossible to devise any formula to be placed 
before the Assembly which would not in effect leave the whole responsi-
bility resting wholly on the Executive Government. The circumstances to 
be provided for are so various that I failed alliogether to devise any formula 
which I could place before the House and which woula not really leave to 
the Executive Government complete freedom to do what it considered the 
best thing in the particular circumstances as they arose. However, if 
a strong desire were expressed to . the House that some Resolution should 
be brought forward, then, if not in this Session, in another Session I have 
no doubt that Government would be quite ready to bring forwaro·a Rasolu-

-Ition. 
That covers, Sir, I think the main points as regards the Bill. The 

-Government are content to accept the deCision of the Select Committee 
.that the duty OIl w8€Ons and underframes and their component parts should 
not be increllsed. They will endeavour to the best of their ability to carry 
.out tbe recommendations of the Tariff Board which found favour with the 
. Select Committee. Perhaps I might put it this way, that in determining 
-what is a reasonable price to pay for wagons made in India, Government 
will take into account the prices paid in 1925-26, so far as these can be 
determined, and they will treat the 121 per cent. addition as a genen.l 
guide in fixing the maximum price, but they will also have regard to van-

-ations in the world price of steel, the tOtal volume of the orden to be 
-placed for the year, and the size of the orders for particular types. That 
describes how the Government will endeavour to apply the scheme. The 
House will .see that the formula that I have read out is very vague; I regiet 
I cannot make it more precise; but I think the House are entitled td know 

. now the Government propose to act if the House passes the Bill in the 
-form in which it has been amended by the Select Committee. 

Sir, I move. 
Sir W&l\8r WWIon: Sir,'I beg to support the Report of the S'elect Com-

mittee, but I should like to make my position plain in regard to one or two 
points in it. I, Sir, had no difficulty in falling into line with my colletlguea 

-in the report which ~ e have signed. I was guided by a particulnr reason, 
which I shouldllike recorded in the proceedings of the House, and it was 

-this. .Assuming that we were not in agreement with the Govcrnlment's 
original recommendation, the Select Ccmmittee, very wisely I think, agreed 
tQ suppoMi tht.: Tariff "Boord and mv support to thE: Select o itte~ waa 
further because I realized how very va.luable was the principle of not allow-

. ing ·more than ~  recommended by the Tariff Board except under very. 
exceptional circumstances_ To me, Sir, this principle meant that it would 
!'ave Members of this House from ·being approached by various vested 

-interests throughout the country in order to press, through this ~e islati e 
Assembly, for more protection than the Tariff Board recommends. To me, 
Sill', the thought t.hat I· am not to he met in lobbies and elsewhere and 
asked to increase the amount of protection recommended by the To.riff 
"Board is a very valuable consideration. 

Another Point, Sir, which I have lJnade in this House before and wish 
. to do a.gain-and I understood many Members of the Select Committee to 
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asree with me-is this, that tit is no part of the duty of this Houle to proC;ect 
Ihareholden' dividends .. I say that it may be the duty of this House to 
protect aD in st~ for the ,good of India, but that, the industry being once 
established, it is no part of our duty to protect shareholden' dividend8. 
Now, Sir, I think we were ",ise in the protection we afforded to the wagon 
industry a few yean ago. We have now definitely established it upon • 
firm and satisfactory basis at a cost to the tax-payer of Rs. 88,00,000. If 
we have the WlagOD industrv for ever in this country, that money is pro-
bably very well spent. But we must not overlook the fact that protection 
can be camed too far. The Tariff Board agrees, and I Sm sure we all 
agree, that the Company is established .. Now the Company paid a dividend 
of. fifteen per oont. a year or so ago, and what I WaDt to warn this House 
against is that once a company gets on to a dividend-paying basis like 
that, it cannot come to us in a lean year and ask Us to protect it in that 
lean year. It must protect itself, out of its profits, by putting part of them 
to reserve and must not come to us for protection in a lean year. ThaI; 
is one af the grave temptations of protection and one of the grave troubles 
of a Member of this House is that he is asked to fall into line with that sort 
of proposal. Now, Sir, I have made these remarks on the general principle 
only. I do not want it to be thought that I am out of sympathy with the 
giving of "efy liberal treatment to these companies in this particular year 
becaUse the circumstances are exceptional. Without dwelling OD the un-
pleasant subject as to how the position in I'f'gard to the impossibility of 
giving orde1'8 has arisen, the position is there r..nd it has to be faced. There 
are not sdlliciant orders which can possibly be given to keep these com-
panies working to thei.r maximum capacity. That is a pity, but at the 
J2 N same time thiR House cannot allow t.hat there ever is any obliga.-

OON' • Hon upon a Government to kef'p works fully employed. It is, 
however, the case, I believe. lind I ,,"nuM Rsk Government to give it their 
serioulf consideration, thnt their time oftbe :,'(>'Rr for placing orders f(¥,_ 
W8gons is an oofortuno.te one, in the interests of the trade. If orders are 
only placed in the month of Marcb, there is a loss of time in getting in 
the .raw material and so on, Rnd t.hat does, in effect, putting it in a nutshell, 
prevent, a company from putting out it.s maximum rin~ a vear. I would 
t·berefore ol'lk tbe Government whether they cannot see their way to place 
their orders for wagons for the ensuing yeS(' somewhere about the month of 
September; it wouM mean that in the followinll financial year a cdrnpany 
could .be able t.o work right through ahead as hard. 88 it could g<i. _ 

I want to say also. Sir. t.hat I am not in entire aCCtXd with the seventh 
pan.gra.ph of the Select Committ-ee's Report. But I did not feel called upon 
to put an asterisk against my name OD that acc.ount. The St'leci Com-
mittee say: 

"The Tariff Board lays emphuia not· 110 much on the price to be i~  u on tile 
n_ity of placing all orders in Indi..... • 

I myself do not see that one p&r8fFrB.ph in the Tariff Board's I't'port ill 
necessarily any stronger than any other; and, therefore I do not fl.R!'ee with 
that seventh paragraph, but it is not of serious consequ.mce. The point 
I stand for is this, that you have to remember that the wa,ron industry 
is in the· hands of very few pAOple. and if you W'eI'e to lay down the princlple 
that the orden must necessarily be plaoed in India, JOU wouJd place the 
..,gon oompani.es in a position to dictate to the Oovemment 0' India., and 
that means dictating to this AsSembly and dictating to the ta-payen. I 
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dt>not myself think there is any grave danger of it at t.he moment, but 'It 
must he remembered tl1l1t the wagon industry is in the hRnds of a very 
~  people very closely allied already. Therefore, the Government arid 

the o ntr~  must he protected against any suggestion that they are to 
receive orders at any rat~ they liI.e to tender. I have, I trust, made it 
plain that I agree entil'ely thnt' under the special circumstances which have 
arisen in this case.. the company should on the present occasion be treated 
liberally. I 3m sure thnt thnt WIIS the general feeling of theSclect Cdin. 
mittee. Sir George Rainy has sRid that that does in effect throw back the 
responsibility upon the Government. Well, Sir, I ll$k this House to share 
that responsibility with the Government. We Rhould make it pl8l:n, those of 
us who speak to·day, that we do agree with that principle and as stated in 
Select Committee, we are .prepared to stand behind Sir George Rainy 
in this matter. The formula read out by Sir George seemed to me at first 
blush to deal with the matter in a suitable way; in which we could accept 
it; ~n  I th :nk on the whole we ought to say to Sir George Rainy ttlilt we 
much appreciate the way he met us in Select Committee in this matter 
and the enti-rely reasonable attitude which he has adopted throughout the 
d.iscussion of the Bill. 

Mr. GhaDlllJam Du Bida (Benares and Gorakhpur Divisions: Non-
Muhammadan Rural): Sir, I offer my congratulations to the Honourable 
the Commerce Member for bringing before this House the revised scheme of 
protection to the wagon industry. Sir,. I must say in faimess to tb! Honour-
able the Commerce Member that he tried his best in the Select Cdmmittee 
to n er~tan  his opponents' views and not orily did he do this. but he 
also saw great force in our point of view and although he put in· a not.e 
of dissent he has accepted practically all our recommendations. Had he 
rl$ired he could have forced his old BilI on this House particularly at a 
time ,,-hen most of the Members of the opposition Benches have left for 
their pl800S. But he did not take up that attitude. He very patiently 
list-ened to all the arguments which we advanced against his views and 
eventually did not hesitate to be converted. Sir, the serious objection 
which could be taken to the old Bill was this, that in the first plaee it 
introduced a much higher protectiolI' BgRinst the definite recommendati0D8 
of the Tariff Board, and, in the seoond place, it introduced a scheme of 

_differential duty wthich was nothing but a. preference to the United 
Kingdom: and I am glad to say that the proposals now before 
us are free from these features. Sir, the chief objootion to our reo 
commendation as advanced by Sir George Rainy in his note of dissent is 
that: 

"If the Indian wagon building firms refoae to take t.he orders at. the maximum 
prices whick Govemmeut consider reasonable, there will be no alternath'e but to call 
for simultaneous tenders and if the duty remains at 10 per cent., there iB a danger 
that some of them may he loat to the Indian firma." 

Now, Sir, this objection of E"iroGeorge Rainy has been sufficiently met by 
the Select Committee in it.s Report. I will explain the Rituation brieftv. 
The old recommendations were to increnBe the duty to ] 7 per cent. The 
recommendation of the TariB BOll/rd was that if the Railw;a.y Board could. 
place RD order of 8,000 wagoDs of C2 type. the wagon builders did not 
require more than 121 per cent. protection. Now, Sir, my information .ia. 
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that t ~ T,rice of ofmported wagon since November 1925 has undergone a 
furthtr increal:ltJ of about £5, that is nearly 3 to 4 per cent. ; and therefore 
t t~ protection which t,he Wl!gon builders were 1ikely to get under the scheme 
proposed by Sir George Rainy originally would have amounted toO as mueh 
as '20 per cent. Now, Sir, there W/UI no safeguard that if in anY'year the 
RailwflY Hoard plllc£'d orders for more than 3,000 wagons it 1roUid see that 
the wagon 1Hl''lders did not get over protect.ion. It has been made clear that 
they did not require more than 121 per cent. if we could guarantee to thrun 
IOrde"! for 3,000 'WiUgOns. But undE'r the old Government scheme they 
would have got 20 per cent. protection when they did not require even as 
much as ;) per ctlnt. if we could place orders wit.h them toO the extent of 5,000 
wagon!;. A safeguard WfiS most essential against overprot-ection and the 
<lId Bill WIlS lacking in that. I do not think that there is any danger n~ 

the nE'W proposal of the Indian wagon build:ng firms oot getting ordera fi:om 
the ~ i a  BO:1rd provided they quoted a reasonable price. My infoOrma.tion 
is that the requirements of Railways of 1928-29 would· amount to 2,400 
w:agonli, not far short of the minimum requirement as estimated by the 
'l'ariff Board and on the basis of which they recommended 121 per cent. 
Sir George Rainy remarked in the Select Committee that probably 1928-99 
was ..... 

fte Koaoarable SIr CJeor,. JtalDy: On a point of order, Sir. I think: 
the Honourable Member' is referring to something that paesed in the 
Select Committee. J submit, Sir, that that is not the pcactice . of 
this HouSe and that it is out of order. 

Iir. GhaIuib.yam Du Blrla: Without refening to what happened in 
the Select Committee, I might say that it is an open secret that the 
requirements of 1928-29 will amount to very nearly 2,400 wagon!;, ~ 

it· has been admitted on the floor of this House that so far as 1928-29 
~ concerned the year may be reckoned as the lowest water-mark. It is 
-expected that in 1929-30 .  .  . ." .. .." 

JIr. PreIideJlt: Order order. Is not the Honourable Member i ~ 
!ping &. dead hoftle now? 

.Mr. Gbauh,am Du Blrla: No, Sir. I want to show that the reqUire-
ments of the Railways will exceed 3,000 wagons per year and therefore 
the wagon builders would not requil"P. more than 121 per ct'nt. 'l'hat' is 
my argument. I say that the requirement of thit: year is very low 8Ild. 
1929-30 must show an improvement. Therefore, probably in ihe nen 
three years we might have on an aversge a requirement of more than 
3,.000 wagons Hnd th('refore the prot.ection required by the wagon buikl-
~ rs will not be more than 121 per cent. Under the scheme of 17 ~r 
,cent. we would be g.vmg much more protection tban whilt was actually 
Tequired. That is my argument. .' • 

Now, Sir. under thE: new scheme which we have proposed, We have 
p,.U\.ided definite safeguards. If in Bm· year the RaHwav Board found 
t ~t their requirements exceeded 8.000 wagons, the;\" could reduce the 
pnce. If, on the other hand, they found that in nny year their require-
ments were ~ be leas than 8,()()() wagons, they could increase the prire: 
Therefore, With that safeguard, we are recommending neither more nor 
l ~ protect!on than what is actuali.V required by the wagon builcbn. 
'It IS for thiS reason that I wholeheartedly support. the scheme which 11M 

.i 
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. H I't Wl'th my friend Sir been put forward before thiS o~se  qw ~ ~ee 

George Rainy that this Bill, as It stands, IS sllent about the wagon 
industry and therefore some sort of a Resolution in a e~nit~ form will 
have to be brought before this House, and I hope that thiS will be done 
at an early stage. 

There is one thing to which I should like to refer. Although it i. 
rather a delicate matter, yet I think it is the duty of every legislator 
to see that the money of the tax-payer is >properly spent. The Fiscal 
Commission while making recommendations about protection, definite. 
ly laid it ~ n that in cases of b;)Unties, concessions and similar other 
things, Government ought to see t,hat there was a proper representa-
tion of Indians on the boards of such companies, that there was a rupee-
capital. and so on and so forth. In fact, this policy wos accepted by the 
Government and Mr. Chatterjee (now Sir Atul Chatterjee) on behalf of 
the Government of India declared in the fonowing terms: 

"That the settled policy of the Government of India, as I think we have mentioned: 
more than once in this Assembly is that no concession should be given to any firm in 
~  to industries in India unless such firms have a rupee capital, unless such firma-
have a proportion, at any rate, of Indian Directors, and unleas auch firms allow 
Iacilities for Indian apprentices to be trained in their work. This has been mentioned 
more than once and I can only repeat this declaration." 

tl-

Now, Sir, although we are not giving anything to the wagon builders-
ID the definite shape of a bounty, yet, when we guarantee definite orders 
to them, we are giving them a sort of a bounty. And therefore it is 

.t,be business of the Government to see that all those conditions laid 
t.l,own by the Fiscal Commission are rigidly carried out. I do not know 
whether the Government has taken any action in the past in this direc-
~  but I would wish to draw the attention of the House at this stage 
t,o the fact that those conditions are nof strictly fl,llfilled in this case. 
The . Indian Standard Wagons have grit the foUowing directors at 
present: 

. "Mr:. Turle, Mr. Scott ~ ir rst  Mr. Nichol, Mr. Oswald Martin and two Indians. 
SIl" RaJendra Nath MnkherJI and Mr. Bhuttacharji." 

I think we should have a majority of Indians on the board of a. firm to 
~ i  ~ pay a bounty, as in the present ease. Whenever we give a 
o~t  It should be our duty to see t,hat Indians have an adequate re-

presentation on the board of directors. . 

Sir Walter 'Willson: Does not the Honourable Member know that the 
whole concern is controlled and managed by Indians? . 

~ •. GhaDah)'pi. DIS ~lrla  I know the real facts very well. I know 
that It IS controlled by 8.i.r RaJendra. Nath Mukherji, but I want to be 
assured that the board Will be composed of a majority of Indians and 
not Indian only in colour. 

/ 
Sir, as regards apprentices, I might read the Tariff Board's rflport 

( • .Jl page 26 where they show the cost of manufacture. This is what the" 
.ay: 1 

"The salaries paid to Europeans amounted to Its 1 21 000 d he aalar 
to AIIgJo-Indians and Indians amouilted to only Re. 91,000.:' an t iea paid 
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I do now know what share has been taken away by Anglo-Indians, 
"tho,ugh I t~ e them as Indians. These figures, however, prove at 
least om: thing, namely, that Ind:ans have not got a sufficient bnd 
,fiither in the board or in the management of the . Compan.v. I do not 
know what arrangements have been made for the training of a renti~ 
but this is a matter to which I should like to draw the attention of this 
House. Sir, it must be made clear to the party concerned that where 
the tax-payer's money is spent, the conditions laid down by the Fiscal 
Commission should be rigidly fulfilled not only in letter but also in spirit. 

Now, Sir, there is one thing more which I wish to say. The Honour-
able the Commerce Member was absolutelv silent about the Hukum 
'Chand -Steel Catrtings. Some of us have ~t un our notes in the Select 
Committee and I erpected that the Honourable the Commerce Member 
would say something on the point. Now, Sir, I wish to make it olear 
that I have absolutely no connection with this firm. I am neither .. 
lihare-holder, nor a director, nor a relative, nor a friend of the proprietors 
of this firm. All the same, I think it my duty to support the proposal 
d the Tilriff Bonrd, simply bf'!cause this is a. finn which deserves protec-
l,icoJl.because this is a firm entirely Indian both in lett.er as well as in 
.pirit. Now, Sir, I do not like to say anything of what happened in the 
Select Committee, but all the same I must bring it to the notice of the 
Honourable the Commerce Member again that Hokum Chand's case is a 
very strong one. The Tari1I Board definitely recommended that this firm be 
given a bounty at the rate of Rs. 2/8 per cwt. Now, it was remarked by 
the Honourable the Commerce Member that there are two firms in the 
fiela, and' not the firm of Hukum Chand only. I am quite prepared to 
adniil the accuracy of the statement althClugh my in or at~on is tbd 
there is onl\" (,ne firm and not two firms in the field. Even jf there. 
are two fimis, I would submit that. just as you insist on the Railway 
Board placing all their orders as far as possible within a certain limit 
with t11e Indian nUlDufacturers, it is but fair and just that you should 
inf>ist 0n the wagon huilders too that they should place all their orders 
for the component parts rcquired by them only with the Indian manu-
facturers. I think this is a just and a reasonable request, and I hope 
that Sir George Rainy wiD CODSider this matter very seriously and try to 
help the firm as mU::Jh as possible. The firm does deserve protection and 
a case has already been made out in its favour as could be seen from the 
report of the Tarift Board. We all know that after two or three years a 
very large demand for the component parts might spring up in India 
and if at tbia stage w(- allowed the industry to die for want of sympathy, 
the result would be that after two or three vears we shall find O\11"8fIlveti 
~nt irel  in the. grip of the foreign, suppliers "and this would be very in-
1urlous t<? the l tere~ts of India. I was told informally that there have 
teen senous complamts about some of the supplies of Hukum Chand. 
In th!s. connection, I might say that they have been supplying large 
~t~tles of axle boxes and similar things to the Railways and the total 

reJect,lons amounted to only 3 per cent. On the contrary, I have been 
tOld. that the Stores Department and the railway authorities from time 
~ time ,wrote to ~ n Chands appreciating .,ery much their work and 
if they ~t anythmg it was praised. I oan say tberefOl'e that this is • 
Cl8e which the Eooourable the Commerce Member should treat very 

.. 



iA48 LEGISLATIVE AssEliny. [21BT MAR. 1928. 

:, . [Mr. Ghanshvanl Das Bids.] 
aympatbetieally, Rnd I hope he wilt' do ~ et in  on t.he lines of our' N-
eommendation. With these words, Sir, 1 support the Bcheme before 
the House. 

JIr. B. E. BhanmaJrham elletty (Salem and Coimbatore CU3 North 
Arcot: Non-Muhammadan Rural): Mr. President, in supporting the ~ 
tion of my Honourable friend my task has been made considerably easy 
b:v: 'reason of the fact. that Government propose to accept the Report of 
the Select Committee on this Bill. I would draw the attention of this 
House to the circumstances under which we are called upon to legislate at 
present. We are not at present legislating in order to protect aD infant 
mdustry or an industry ~ i  suffers from any unfair competition from for-
eign manufacturers. We are called upon to protect all indust!)· which has 
been fairly well established, as my Honourable friend Sir Walter Willson, 
remarked. As a result of the evidence that was placed before the Tariff' 
BoanI, the Board found tlJ,at under the stimulus of t.hl' bounty that this 
House sanctioned, the Indian wagon industry has established it.self in a 
position which enables that in st~  to compete favourably "',jth foreign 
manufacturers. It is under these circUDlstances that we f.u·e called upon 
to pass a measure of prot.ection for that industry. The need for protec-
tion of the wagon industry has arisen from the fact that extnordiullr,Y and 
abnonnal circumstances have come into existence. If the demand of the 
hailway Board for wagODS and underframes was nonnal, there would be 
no necessity for giving any protection at an to the Indian wagon industry, 
It is because of peculiar circumstances into which it is not neeessary for 
me to go at present that it is not possible for the Railway Board to keep-
the plant of the Indian wagon manufacturers fully engaged for some time· 
to come that the need for protecting the in st~  has arisen in th" pre-
.. t'eijt case. There was a careful enquiry ~  the Tariff Board and Govern-
ment brought forward before this Heuse a, proposal to incrl"ase the pre-
sent revenue duty of 10 per cent. ad valO1'em to a duty of ]7 per en~  

gIl valorem. After very careful examination of t.be whole question, the 
~~ t Committee thought that it woutd be WldeKirable to accept the recom-
n.endation of Government in this mattet,'o The Select ~ttee thought 
that it would be setting up a very dangerol.ls and lmdesirabJe precedent to 
ask this House to give any measure o rote~ion which is in excess of that 
r~ n en e  by an expert o it~ like .the 'fnriff Board. It was InRinJy 
for· this reason that the Select Committee were not ~n a position to nccE\pt 
the proposal, and they recommended to Gl,.Yernment and· to this Hous& 
that the measure of protection recommended by the Tariff Board, if work-
eci out in the proper s~t  would be adequate to mept tIle requirement.s 
cfthe Indian wagon industry. My Honourable friend, Sir George Rainy 
Sllid that there is a 4!inger in accepting the rpcommendatioll of the SelE'ct 
C(IJ:nmittee and he very pertinently asked, "What· if the Indian manu-
facturers refused to accept the pricc which Government thought :was rea-
sonable?" in which case he said orders would havp to he placed abroad. 
Certainly there is this danger in the proposal 1)'1ade by the Select Com-
~i~tee  but I would submit that even the proposal brought forward by Gov-
e~ent to nncrease the duty. to ] 7 per cent ... is not free fJX)D1 this danger, 
~ question what ,price would be R reason~ le price which can be accept-

.ed. byth.e Indian m.anufacturers.,will depenfuvop tne ol~ e of the ?l'<le" 
placed WIth the Indian .mapufacturers. The TarJl' Boattl fOlUld that If the 
pJliJit i~ the Indian' wagOn uia1lUfacturlnf( firms isliept working to il' eo. 
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per. cent. capacity then the 12i per ~ent  addition o~er the 1925 price 
waula be adequntt' to meet the reqmrementB of the mdustry. The %&-
(Iuitements of the industry would therefore depend upOn the volume of the 
orders placed. My Honourable friend proposed to levy a. 17 per cent. 
ad valorem duty and I have been advised that even the 17 per cent. ad 
valo'.. duty would prove inadequate under certain circumstances. The 
mpnsure of protection based on the formula worked by the Tariff Board 
was on n basis of 60 per cent. capacity of the plant. If the volume of 
orders placed by the Railway Board is to keep onl~ 50 per cent. ~  the 
cUJlacitv of the plant, then the measure would be 16 per cent., and If the 
orders' were only 40 per cent. of the capacity, then the meRSure of pro-
tection required would be 20 per cent., so that if the RaIlway Board were 
in a position to ~e only orders which would keep the pl8Jlt working l~ 
to its 40 per ent~ capacity, even the 17 per cent. dut.y would not. meet 
the requirements of the case, and the danger that my HonourRble ~  
anticipates in the proposal of the Select Committee would also arise In 
that case. 

Sir, in spite of this danger, which· T cf)nfess is lurking in the re otrt~ 
mendntion the Select Committee, and whirh to some ext-ent lurks in the 
proposal of the Government, the SeleC't Committee thought that on the 
~ ole it would be well advised to stick to the recommendation of the 
Tariff Board. I know that in giving eff .. ('t to this recommendation my 
ono ra l~ friend w;ill be undertaking a very gravt" and a very serious res-
ponsibility. As my Honourable friend Sir Walter Winson pointed out 
t.he wagon industry in India is in the hands of practically three firms, and 
while on t.he one hand Government mu!;t see that the price given i" enough 
to keep the industry alive, they have on the other hand the grave' and 
aerio,tls responsibility t<l see that the price paid is not too heavy a cost to 
the Indian tax-payer. 

Q  • 

Sir, my Honourable friend Sir 'Walter Willson, drew attention to the 
difficulty which Indian an a t ri~ firms feel as a result of the r~ent 
s~ stem and time of placing the orders, And I have been told that if, as 
in this year and the last. orders Are pla('ed at the fond of 'March. it is im-
pO!lsible, ()\\'ing t<l the time taken in ohtaining raw materials from Tata's 
Rnd certlYn fittings from England. to effed deliveries before tht' following 
!Aeptember, lind as all orders must be completed by the end of the follolll'-
i~ March, it is impossible to work more, than 7 J12th of the annual capa-
city of the plant. I hope that, .in view of this difticnlt.v experienced 
h,' the ~ manufacturers. mv Honourable friend the FinanciAl 
('.ommissioner, would examine the whole Question ahont the time of pla.cing 
orde"!. so as to enable wagon mnnufnC'turing firms to work to their fullest 
capaCIty possible. -:: 

A good deal has been Sllid in this connection about the manufacture of 
earri~e underframes. which the railway administration propose to under-
lake In the newly acquired Peninsular Loeomoth'c 'Yorks. Sir Darcv 
Lindsay had some very nteresti~ questions on this point the other da.v, 
and we found ro~ the answers given hv the Financial Commissioner that. 
ii'iaddition to the cost of purchasing the Peninsular Locomotive Woms, 
no ern~ent have launched on A scheme of extending the plant of the 
~~r l III order to enable the railWAY adnUnistration to undertake the ~ 
"",-,ctllreof undei'fraP"ies., If the railway Rdministratioll thiilks ~ atit would 
15t> poSsIble to milnufacture earringeunderfrnmes nt morp fIn' ,>urllhl(' mf,es 
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[Mr .. R. K. Shanmukham Chetty.] 
than can be supplied by private individuals, then I for one. will not a~l 
with any such undertaking. But, Sir, we cannot deal with the question 
of the manufacture of carriage underframes in that isolated manner. The 
manufacture of carriage underframes in the Peninsular Locomotive WorkR 
has got a very important bearing on the question of protecting the Indian 
wagon industry. I pointed out at the very outset that the price that has 
1;(1 be paid to the Indian manufacturer ,,-ill depend upon the volume of 
orders placed by the Railway Board. If the Railway Board is in a position 
to keep the plant of the n ~ industry fully engage.d. the.n they can get 
wagons and underframes at a cheaper price than if the orders placed are 
small. Under these circumstances I would ask my Honourable friend the 
Financial Commissioner to examine the question from this point of Viiew; 
would it not be worth while by placing more orders Ilr carriage under-
frames and wagons with the Indian manufacturer to reduce the price paid 
for these things rather than undertake the manufacture of carriage under-
frsmes in the Pen-insular Locomotive Works? This system of pooling is 
well known in industrial concerns·. In times of overproduction and indus-
trial crises manufacturers do o i~e and resort to this device. If they 
fuld that it would pay them to keep certain works closed down and to 
utilise the plant in the other works to their ful·lest capa-
city. it pays all those concerned in the indust-ry to adopt this method 
rather than to keep alI the works open. 

SJr Victor Susocm (Bombay Millowners Association: Indian COIIlDlerce) : 
Sir, the Honourable Member appears to be adqressing me personally. I 
am not the inan~ial Commissioner or Member for Railways. 

Mr. It. E. ShaDmukham Ohetty: I thought my Honourable friend was 
an authority in these matters and I was paying him a compliment. Now 
I would ask my Honourable friend the Financial Commissioner to examin@ 
the question from this point of view, and probably as a result of an exami-
nation he may find that iit would be worth while to place all the orders for 
the manufacture of underframes and wagons with the Indian manufac-
turer and thereby reduce the ultimate cost to the Railway Board. 

These Sir, are a few of the observations which I wanted to make on 
this point. As I stated at the outset this House is no doubt asking the 
Government to undertake a very great and serious responsibility, and I 
have no doubt that in ",discharging that responsibility my Honourable 
friend the Commerce Member will·keep in mind the twin objects of keeping 
alive the Ind.ian wagon industry until the requirements become normal and 
at the same time not to purchase this at too heavy a cost to the Indian 
tax-payer. 

Sir Darcy LiDda&J (Bengal: European): Sir, I think my Honourable 
friend r~r .. Shanmukham Chetty has hit the bolt on the head, if I ~  
express It ID those terms, when he- refers to the danger of competitiQD 
on the part of the railway administration themselves in manufacturing 
n e~ ~ at the Peninsular Locomotive Works .. Mr. Chetty. Sir. clParly 

gave hIS view to the House about the dangers of this competition and that 
if the other manufacturers of wagons and underframes were not kept 
fully supplied with orders their prices must rise. I think he quoted 
figures of 60 per cent. of capacity and 80 per cent. of capacity. Now, as 
fa.. 811 I understand theposiiion, if the loc81 industry is supplied with any-
thing up to 80 per cent. of their capacity, they do not ~ant any protectiOn 
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.at aU. But if, on the other baad, they Bl'e going to meet with competition 
()n the part of Government then their prices will have to rise and they will 
be in dangel' of losing orders with competition from Europe. If, there-
fore, the Railway Board will take a sympathetic view of the position and 
-either not commence work for two or three years to come at the Peninsular 
Locomotive Works until they have ample orders to place for all, then I 
think we will be giving this industry all the protection that it needs. >\nd 
again, SiT, it appears to me if they adopt that course it will be a distinct 
gain to the Uailways themselves. The local industry will be able to com-
plete their orders at a considerably lower cost if they are working to an 
80 per cent. capacity than if they are only working to a 60 per cent . 
.capacity; RO what the Railways may lose in keeping tve money idle on the 
Peninsular Works they will gain in the lower prices tliey will be ps-Jing for 
the supJllies from these other manufacturers. I V6l'y much question, Sir, 
whether the Tariff Board took this point of view into their consideration 
when they issued the Report and thel'efore did not put forward the reoom-
mendation as presented to the House by the Honourable Member to 
increase the impcrt duties which a great upholder of rin i ~ Sir Walser 
Willson, told the House the Select Committee would have nOthing to do 
with. I very much doubt as I said whether the Tariff Board knew of this 
impending competition 0lI. the pan of the railway administration. 

Sir, there was one remark that fell from my Honourable friend Mr. 
Birla to which I take exception. He was very insistent that if Govern-
ment gave any protection at all to any industry, it must only be to lndilUl 
-controlled industries. That is an argument that does not appeal to me 
-and I hope it will not appeal to all fair-minded people. 

JIr. GbaDlhy&m DII Blrla: I wish to explain, Sir, what exactly I ssUd. 
1 read the Government's Resolution as put before the Assembly by Mr. 

a~ter ee (now Sir Atul Chatterjee), and I said, not in respect of all 
types of protection but with regard to protection given in the shape.9f ~ 
bounty, subsidy or concession-and as in this matter protection amounts 
to something like a bounty-I said we must insist that the conditions laid 
down by the Fiscal Commission should be fulfilled by the parties concerned. 

Sir Darcy Lindsay: I do not know that any particular formula was laid 
down. . . . . 

lIr. GIIaIIIbr" Du Blrla: It has been. 
Sir Darcy LiDdl&1: For the percentage of representation, but I am 

sure that if my Honourable friend Mr. Birla "ill only purchase some share • 
. in these companies they will no doubt ofter ~ a seat on the Board. 

JIr. GhIDIhy .. Du Billa: I do not care for any seat l)D the bo!'.rd. 
I have sufficient business of my own and have no time to attend to the 
·other Dusiuess of others. 

Sir Daray LlDcl8ay: I have expressed my views and I hope the House 
will ha.ve sympathy wi,h me in that respect. 

JIr. GbaDIhyam Du Blrla: I doubt that. 
Sir Darcy LlDdlay: In conclusion, Sir, I will ask the -Honourable Mem-

ber to give Us some assurance that until these eompanies 8l'e really in a. 
position to work at a. much fuller capacity than at pl'Hent, the Railway 
Board will consider not commencing operations at the Peniusular Locomo-
tive Works. . 
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. ')Ir; 11. DI8 ri~sa Division: Non.Muhammadan): Sir, though II. f',lll-
blbcded protectionist,! am sorry to say that I rise to oppose the granting 
of any protection to the wagon industry, although I know that any protest 
'from 'this side of the House and any opposition from this quarter will not, 
prevent the Government from having theit' Bill passed, as my Honour&ble 
friend Mr. ShllDmukhnm Chettv hllR already given his full support to and 
sh(:.wered his blessings on the Honourable Member for Commeree Rnd in view 
of the unholv uHiance between the European group and my friends on the 
right there ill' no chaDce for us to defeat this meRsure. It was only yesterday 
that we on this side needed all the support from Mr, Chetty and his Party to 
oppose thE.' Government; and my friend Mr. Chetty was not theTe to 
oppORe the Government from his place over there, but to-day I find hn 
solemnly gives his b'lessings to a measure which without his support •  , 

J1r. :8.. K. Shamnukbam CheUy: On a point of personal explanation. 
Sir. I came here tc support the Report of the Select Committee of which 
I was 1\ member. 

m. li. 1)aB: That might be so, but without his support the Govern-
ment could ('asiiy carry the ~  

l\I y friend Sir Darcy I .. indsay asked my friend Mr. Birla whether the 
Fiscal Committee specified the number of directors and the nlpee capital. 
I would refer my friend Sir Darcy Lindsay to a subsequent Report. the 
External Capital Committee's Report, which was presided over by my 
Rononrable friend Sir Basil Bl~ ett  I will quote from it fol' the edifica· 
t.ion cJ t.he House nnd to remind tht)se who have forgotten what the recom-
mendations of that Committee were. I ,am reading from page 15, Purt 
III, clause VI (Il). This is whnt the External Capital Committee says: 

"«(I) Where the ('on cession is general, as  in the case of a protective tariff (anll this 
would include practically e,'ery indU8try in India, as a revenue tariff without a orre~  

'pOIIuing excise ·has a protective effect), it is impracticable to effect any discrimination. 
No feasible so estion~ for lIuch discrimination have  heen suggested to us, nor hln-e 
any occurred to us during; our discussions. . . 

(lJ) WhE'l'e dellnit!! pecuniary 81'sistance. I!t1ch as a ix>unty, is l;l'anted to any parti. 
eU)IIr undertaking, we consider that discrimination is feasible, and we agree· with 
the Fiscal Commission and the Legislatm'e that no such assistance should he granted 
to any company, firm 01' p"1'800 not already engaged in that industry in India unleslI 

I. reasonahlE' facilitips are granted for the trai!1illl of IncUaus,. and 

II. in the case of a puhlic company unless . 

(i) it has been forml'd and. l'egistered under the Indian ~ anie  Act, 1913, 

(ii) it has a share capital the amount of .which is expressed in Hie memorandullt 
. of association in rupees, . 

(iii) such proportion of the di,'ectors a8 the o e rn ~t may r~ri e •• ists 
of Indians." , 

Sir Victor Bassoon: Ha\'e Government prescribed the. proportion? 
? 

Mr. B. Das: I inn not holding you Tesponsible. I am holding the 
Government responsible for prescribing the number of In,dian directoJ'll. 

My friend Mr. Birla gave a list cf directors of a ~i lar oompany 
where he found only two Ind,ians na directors. I do --not·know whether 
o e e~t are t.hinking of giving further pl'Qtection to that ccncern .an8: 

if: 80;-whether. they are· going t~ speCify whe:t, wt1l be the n~ n er of n i ~ 
ditectoi's on the board d that. . company. 1 do not kriow 'jf JesSop and 
Company is a company registered in India nor do I know whether thf'Y 
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have any Indian directors. The same remarb apply &lao to theIDdit'a-. 
WI'gOtl Manufacturing Co., and I do hope that, when the Honourable 
Sir George Rainy rises to reply, he will enlighten Us in the matter. t am 
particularly grievad, because 88 I mentioned the other day thtl Tariff Board 
whost! present PrtlRident Mr. Ginwalla happens to be a fonner Member of 
this House does not take any cognisance of the External Capital Cem-
mittee's Report. Nor does he care to inquire into those matters wrich 
havl' been unnnimously recommended by a Committee which was presided 
over by my Honourable friend Sir Basil Blackett . . . . 

Xr. President: Hus the Honourable Member finished? 
Xl. B. DIS: No, Sir. As the External Capital Committee's unanimous 

recommendations are not being satisfied by any of the companies tllat settk 
protectic-n, I am of the opinion that none of them should receive any pro-
tection. Here, Sir, my friend Mr. Chetty and some Members on my left 
have been making remarks that the Peninsular Locomotive Company, which 
the Government have purchased at anenonnous COBt, should 'be either-
shut down or that it bhQuld pool its production w:ththe wagOll 
(,ompanies managed by private finns. I consider it absurd that the Govern-
ment should combine and pool their resources with private an a t ri~ 
concerns, it does not matter how big magnates may be the ~ ners of these 
ri at~ concerns. I know the Indian engineering industries are Dot prof)t!rly 

developed yet in India. and even if they Bre developed, they B.re not under 
the cc-ntrol of Indians. There are of cour'*l one or two finns which are 
under Indian control like the Hukumchand Electric Works. but such con-
cerns are not given aDY' protection. Therefore. I hold that the Indian 
wagon industry should not receive any protectkn when the concemsace 
pot under the control of Indians or when the recommendations set forth 
by the Ext.ernal Capital Committee' are not given effect to in those com, 
panies. I know the Railways have spent, an enonnous amount of money 
in building their workshops and I hope these state-owned workshop9 -'and ' 
tho;,(' belonging to the Company-managed Railways will gradually begin 
t.-o manufacture wagons and underframes, but I will be no party to the 
puggestion that the Pt'ninsular Locomotive \Vorks should be shut down or 
that the Government should buy up any of the other private concerns. 
. i~  hefore proceeding to other matters, I will just refer' to one point. 

Since the subject was discussed on the floor of this House, r have receivel 
certain letters from the party who has acquired the Indian Wire Product. 
Compnny of Jamshedpur, from the Government of Bihar and Orissa w'ho 
happened to be the debenture holders of that company. That party 
acquired this finn with the idea t.hat the protectioB .for :!D8I1ufaotant 01-
wire nails will continue and they will be able to manufacture them in this 
(\(}untry. Unforlur1ately, Government by removing this proteetion are 
leaving that particular firm in a helpless condition. I do not hlame t.hc 
Government so much as I blame the Tata Iron and Steel Companv because 
jp' 1W(. tbt'y gave a promise that within three years they ~ il  instal 
maehinery and plant by which they will be able to manufacttire wire rods 
t,o l~  to this Wire Products Manufacturing Co. But even now I find 
~n the .evidence of this arti ~lar report they say that they will-stiU ~ ire 
another three years. I thlDk an eminent finn like the Tata Company 
should not be so very vague in their remarks and in their decisions. because 
they are inil~r~~ta  in the fail\Jl'e of ~ Rubsidi$ry iwiustl\Y::On which ~r e 
B~  of mcney e ~ spent.. Sir, this n i n~ Wire Produc::ts Company. 
whIch was started With a capital of 40 lakhs, I am :toId, is being purchase::! 
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'1;>y the pre&ent owner at a very small sUm of about 8 to 4 lakhs, and I think 
that. if Government were to continue the system of protection for wire 
naUs, then Tata's will be forced to keep to their promise to install machinery 

,and plant to manufacture wire rods, and if Government will abolish t.he pro-
tection, Tats's will say that 110 responsibility lies on them and as G )vern-
ment do not give protection to the wire nail industry, they are not ~oin  to 
spend much capital fnr the manufacture of wire rods and other things. 

Sir, I now come to the Hukwnchand Electric Works. I was going 
over the evidence before the Tariff Board, and I find there is an insinuating 
way of cross-examination by which it was suggested that there wall no 
Europeanisation in the Rukumchand Electric Works whereby efficiency 

. B'Ilffered. Now. I know what Mr. Ginwa.la.'s policy ,is. There is 
DO Europeanisation in the particular works, so that the company will nlJt 

'-receive protection, while we on this side claim that whenever there is 
Indi8II. capital and Indian management in a company it should receive atl 
the assistance possible from Government. I think Indians have ~ o n 
great ability in the management of engineering concerns. The other day, 
1ha.nks to my Honourable friend Mr. Fazal Ibrahim Ruhimtulla, we saw 
'an exhibition of certain films of works done by engineering fi!'lIls under the 
·control of Messrs. the Tata Construction Works, Ltd., of Bombay which 
are entirely managed by Indians, carrying out great engineering works 
-such as tunnelling and bridge, works done under exceptiollally difficult 
circumstances. From the way in which these works are carried out by 
Indian finns of contractors and engineers for the Railway Department, vf 
which the Honourable Sir George Rainy is the head. he ought· to know 
that Indians can manrage with as much efficiency as foreigners' manufactur. 
ing concerns too, and hence I object to the insinuating way of cross-examina. 
tion by which it is suggested that work suflers in efficiency because there 
1Lre no European foremen or supervisors which is really absurd; and who 
Jcnows that that ma.y not be one of the reasons ~  the Hukumchand 
Electr:c Works did not get any protection. 

I know my proposition will not meet with support under the circum-
stances I. narrated at the beginning of my speech. But I believe no case 
has ~en made out to protect the Indian wagon industry. It is only in 
'Dame that the Indian wagon industry is "Indian"; only a few Indi8ll 
labourers are employed. and there are no Indian engineers or Indian 
8irectors except one 01: two in one partiCUlar company . 

81r Walter WI1JIoD.: That is not a correct sta.tement. 
:Mr. B. Das: I should like to hear from the Honourable Member later 

'on to the contrary, but I want the Government not to be influenced even 
'by my friend Mr. Chetty or by my friend Sir Walter Willson and nevflt' 
'·to allow their resources to be pooled with companies whioh aft! owned by 
private art~es  it does not matter how big they 8l'e or what their influence 

'might be. 
:Mr. :r. W • .AlliIOJl (Bombay: Nominated Offic;ial): I move, Sir. that the 

..question be now put. 

'JIr. PNs1deJIt: The question is that the question be DOW put. 
'The motion was adopted. 
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III. ~t  The question is: , 
"Tha4 the BiU to provide for the mocliftcatioa of certain import dutiee relatin_ to the-

protectifOn of the lteel indllatl'f in Britiah India, .1 reported by the gelect Committee .. 
lie ..,laen into conlideratioa." 

me motion was adopted. 
1."Clause 2 was added to the Bill. 
'], "'ne B~ e le was added to the Bill. 
d\ause 1 was added to the Bill. 
"I'he Title and Preamble were added to the Bill. 

/;' '!he B~ l  Sir George BaIDf: Sil', I move that the Bill, as. 
, amended, be passed. 

I should like to say only two words before I sit doWD. I have listened· 
to a very interesting discussion on a number of points, but I do not think 
it would be desirable that I should attempt to go over thf> whole fiele! 
which Honourable Members have traversed. At the same time I would 
assure Honourable Members that every point that has been brought up-
wiII receive attention and will be examined. On one particular point raised 
by my Honourable friend Mr. Birla I will add a word or two. He drew 
my attention to the note which was appended by certain members of the-
Select Committee to the report of that body regarding the possibility or 
itnposing a condition in placing orders for wagons, that the wagon-building 
firms should use Indian made castings. I have already had that question 
under my consideration and I shall consider it again. . But I am sorry t<>-
say that at present I find very great difficulty in giving effect to that 
recommendation. It always comes back in the end to this. that.in ol'l1er 
to gIve effect to it, the Government of India would have to do the very 
t ~  which they have decided they cannot do, and, unless thllt fundamental 
objection can be removed, I am afraid it will be very difficult in ee~ tQ 
give effect to that suggestion. I thought that in justice to this House and 
to the members of the Select Committee who signed that note it was nt'C8a;-
8ary to say so much. 

Mr. Presidelt: Motion moved .... 
Mr. K. o. Beou: Bir .... 
Mr. PreIIdent: Is there a point of order? 
JIr. It. O. B8OI1: I wanted to speak on the motion. 
JIr. PreIIldent: Motion moved: 
"That. the Bill, as amended, be paased." 

:Mr. Kelkar. 
Kr. B. o. Kelkar (Bombay Central Division: Non-Muhammadan Rura!): 

Sir, it is perhaps as well that what I have got to say should be said at; 
~ the final stage of the Bill, rather than. on the second stage. because 
I did not want to oppose the Report of the Select Committee, nar had I 
put down an amendment to modify the Report of the Select Committee. 
J just want to contribute 8 point or two about the nuts and boJt.s industry 
»bout which not one word was said in this debate by anybodv. It wos 
not a little amusing to me to find that all the speecbes made on the seoond 
.tage of the Bill related to something which had practically dropped out 
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from 4:.he operative provisions of the Bill. On one side and. on th,p othC1r 
t;peecbes were heing mnde ,in support of or n~ inst the gl'l<mtmg. of ~rote~
tion to the wagon industry which really o~s not figure at. all In .the ~Bl l 
itself as recommended by the Select Commltt.ee, and all tim; verbIage . ",a" 
in my opinion a waste of time. It was a case of so many funeral orah illS 
made upon a dead subject, and though the subject may perhaps .be re ur-
rected, it, might be resurrected in another form and under varIOUS n-
, tingendes about which we do not know .anything at all at I?re",ent. l i ~ re
fore 1 think it. would have been better If somebody had saId a word about 
an item which does actually figure in the Report of the Select o i ~ee  
and that is about the nuts and bolts industry. I entirely agree with pre-
vious speakers who have said that the Government ought ,not to give any 
protectio!l to industries which have sufficiently established themselves. Dut 
the same is not the case with the nascent industry of nuts and bolts. 
It is ~ small industry. It is being started and carried on with a small 
. cap!tal by small industrialists, and its produl'ts are not so very largely in 
"demand by the great. industrial organisations or workshops, and therpfore, 
this is the time when sufficient protection ought to be given to it. The 
nuts and bolts business shared a somewhat curious fate I\t the hands of 
,the Select Committee, not because some members of the Select Committee' 
would not have liked to go further than they did in giving protection to 
the nuts and bolts industry, but because they found that they might be 
estopped by what they were doing then in respect of another matter in t,he' 
. same ele ~ Committee. The position was this. The Tariff Board had 
recommended a certain measure of protection to the wagon industry. 
-Now, the Commerce Member wanted to, go one better and he 
embodied his proposals in the Bill. The Select Committee did 
not like the idea. of the Commerce Member showing special fa-vour t6 
this particular industry. Therefore, they had to put their foot down.and 
say, .. We ,shall not allow you to go further "0 And what was the reason 
t~t  alleged for not going further? Naturally they had to rely upon the' 
deliberate and considered recommendations of the Tariff Board arid tbere-
· fore thev, &aid, •• This is the recommendation of the Tariff Board. It is' 
· n well. considered recommendation and we will abide by it. We will Dot 
allow you to go further" 0 Then came before them the question of pro-
tection to nuts and bolts. In that case also there was a deliberate recom-
mendation of the Tariff Board, and therefore some membe..., of the Select 

.. Committee obviously found themselves face to face with their own 
plen which they had taken up in another respect and they were prevented by 
a kind of estoppel from giving that protection to the nuts and bolts industry 
which they might have otherwise liked to give. So it happened that what 
might have been done could not be done and the Select CommW:pe', I 
f>uppose, i~ not ~i ~ a further ~rote tion to the nuts and bolts industIy 
· on the ObVIOUS prlDClple of -equahty of treatment. Of course, equality of 
treatment is apparently very good, but really it is n:>t. What the Select 
Committee apparently said was like this. If there are p. numbcL' of 
passengers driving by the same common  omnibus, then the driver cannot 
iDltJart t.o one set of passengers 'more speed than he can do to the others. 
· So, on a parity of reasoning the Select Committee said .. If we cannot 
give more ~te tion than that recommended by the a~i  Board ;n the 
case of one mdustry, we cannot also go further than the recommendations 
· of the Tariff Boa-ril'in the matter of giving protection to another industry." 
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tiut I 1Jhink the Select Committee migh have gone u little df;eper into the 
merits. As h.88 betlD admitted. the fortune of the wagon industry has 

uUrendy been marle. l'he industry bas heen very weU estnblit;hed, and on 
:;hat vC!ry ~ro n  some ~o le are opposing nc,t only the furcher. protf'ctio.n 
that is proposed to be given but even the .measure o~ ~ot tlon that. 18 
~lrea  enjoyed by this industry. But that IS not. as I stud. the case With 
the nuts and bvJts industry which .is quite a new· one in this country. 

I will try to put the CBse of the nutil and bolts jx:.dw;try as was r~se~te  
to . the Tariff ficard,-if no~ the whole case-by one factory. I WJll Just 
read .'):)t Il few sentences from the representation which had been made to 
the T.lrift Beard. The case for the nuts and bolts industry, shortly lJut. 
is this: 

"At present the Continental mild steel bars required for the manufacture of bol ... 
'llrid nuta can be imported at Rs. 82 per ton, c.i.l. Bombay, and the bolts and DLtS can 
.a11O be imported at approximately Rs. !?nO. • . . The protective duty on steel is Rs. 37 
:pel' ton, which means that there is a duty of nearly 45 per cent. on the raw materiala, 
·while the ro~  duty on bolta comea to ?D per cent. It will thus be seen that the 
'raw material IS taxed 25 per cent. more than the finiahed products." 

'rhen there are other grievances. Some companies had asked at least for 
a rebo.te of the import duty that had been paid on ra.w materialt!. 'l'hat 
request was refused and the posit.ion has been aggravated because it will 
be seen that since they made the application for r<:bate on the import duty 
the exchange has gone up and the importers of I:olts and nuts are at an 
advantage of about 12 per cent. owing to the new ratio. 

I wanted to bring these facts to the notice of the Commerce Member 
not in the hope that he might be able to do anything directly to the nuts 
and boIts industry at this stage, because there ha. been an unanimous Report 
-of the Select Committee in which they did not agree to go further than the 
repop of the Tariff Board ........... . 

1Ir. ruallbr&hlm Bahim\alla (Bombay Central Division: MuhammatJq 
Bural): This point was considered by the Select Committee. 

JIr. 11. O. Kelkar: Nor was there any use in my opinion in putting down 
:an amendment to the Report of the Select Committee at the fag end of 
this Session because there is practically no hope of that amendment being 
-carried, but there is something which I may recommend to ..the Commerce 
Member, that can be done in the interest of this new industr\' of nuts 
and bolts. and I take that line because he adverts in his own mind to do 
-sometbing to give further protection to the wagon industry. if not directly 
thI'lUgh {hid measure, but. by some other measure and he still adheres to 
the idea of some Resolution being moved by taking advantage of which he 
might be able to give that further protection. But if he can do something 
like that in respect of one industry, I think he might follow up the same 
line in the case of the nuts and bolts industry, and ~ will specifically 
put befoI'(> him two or three points in this connection which may perhaps 
belp him. if you cannot give higher protection. What they ask for is, point. 
by poi,nt., that a reduction in railway freight on raw mat.erials and finished 
products to the extent of 75 per cent. be given. that t.he Government and 

'State ]lailways should place their orders with them to the extent of their 
capacity and that their stuff slaould be purchased,. leaving a margin of 15 
per ceat.rrofit to the company. or that arebat& of Rs. 20 per ton in cus-
toms duty should be -given on the material purehased by· them for the 
manufact.ure of nuts and bolts. The Commerce Membet is fortUnatelyeJso 
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the Member for Railways and therefore, if he is so minded, he can give 
th£'rl the concessions which the nuts and bo1ts industry have asked ... 
his hands. -

][r. :It. C. -8011 a ~a Division: Non-Muhammadan Rural): I should 
have Kked my Honourable'friend the Member in charge t.() reply to at least. 
one point which was raised in the debate and that was with regard to the 
lndia..ll character of the directorate of the different companies which stand: 
to gain by this measure of protection. My Honourable friend Sir Da.rcy 
I,indsay expressed his dissent from the views expressed by my friend Mr. 
Birla on this point, but I am afraid my Honourable friend is t,OQ late by 
at least four years, because this principle 'Was not merely laid down by the 
External Capital Committee, as has been pointed out by my friend Mr. 
Das, but has been endorsed by this very House itself, and it fOnDS a pro-
minent feature of the Protection Act of 1924 under which bounties had been 
paid so long. One of the conditions which the Protection Act of 1924 laid 
down was that any new company t.() derive any bEnefit under the scheme 
of bounties, must have a rupee capital and that such proportion of the 
directors as the Governor General in Council has by general or special 
order prescribed in this behalf shall be Indians. Now, Sir. I do not knoW" 
why my Honourable friend the Commerce Member has not answered the 
query that was made on this point by the ono ra l~ Baronet from Bombay. 
I do not know what the exact position is. Have the Government of India 
taken any action under the provision of this particular clause? If they bave. 
then we are entitled to know the proportion of Indian direct.ors which Gov-
ernment have prescribed. Now. Sir, t.he Honourable Member might say • 
.. Well, technically we are not giving any bounties". It may be that the 
bounties in the present circumstances will not come out. of the general 
revenues as under the Protection Act of 1924, but all the samE'. in so fa. as 
ypu pre asking the Railways to give a measure of preference to the Indian 
manufacturers of wagons, you are practically shifting the burden of finding 
t.he amount of the bounties from the shoulders of Sir Basil Blackett to the 
shoulders of Sir George Rainy himself. The bounties will in future come 
out of railway revenues instead of general revenues. That ill all the differ-
ence as far as I can see. Now, Sir. t.his reminds me that it would have 
heen very useful if we had had a,llpecHic Resolution put. forward by Govern-
ment recommending this measure of protection, because in t·hat case we 
might have tacked on these specific conditions. as we find them in the Pro-
tection Act of 1924. I quite recomize the difficulties with which my Hon-
ourable friend is faced at the present moment, because it will . involve 
working out soma very intricate points of detail. But, Sir. I conFoider this 
is a matter of great importance as a principle, because so far the protection 
that has been accorded to anv induRtrv h/1.8 heen recommended definitely 
by this House, eit. in the shalle of lel!"islation when any lel!"isla.tion waS 
needed. or in the shane of a Resolution moved by the Honourable Member 
in charge liimself. That is to sav. the initiative was taken by this House 
in every instance. In the CRSP, of h011nties. the Government would have 
simply put forward a. Demand for a o.1'Rnt. but instead of doin!!" that, what 
thev had been doing was to move a Rpllolution in th'is House recommending-
to the Governor General in Council that nmtection be !!'iven in the shalle 
of bounties to anv pal'ticular industry. That is a Ilrivile!!'e which I for 
myself hiqhlv prize. I\.ntf a lll'efIMP.l1t in·t.hat mllt.ter having been set up t ~r 
one would be very loath to depart from it. But I am prepared to accept the-



TBlI: ilTBEL IN,J;lUSDY P~~  BlJ,L. 18lj9 

:assurance given by the Honourable Member in charge that the Resolution 
'Will be brought forward next SC9siBn. I do hope when he does bring for-
w&l'd that Resolution he will tack on these conditIons whwh we find in 
the Act, of 1924. 

Now, Sir. there is a.Ilather condition to which I made reference on the 
previouti ocC!88ion, wIliCR laid dowD. that a. considerable proportion of the 
a t~rials to be utilized in the ma!lufaeture of a wagon shall be of Indian 
origin. That again is a condition which we value very highly, because, Sir, 
when we advocate any measure of protection in tius House we have not 
the :ntel'filt of any particular firm or firms in :mind. What we desire is to 
see that the protection which we seek to give to any particular industry 
filters down to as many side interer.ts as possible, so that that. particular 
industry may ultimately become absolutely self.supporting in the matter 
of its supply of raw materials from Indian sources. On the last occasion 
my Honourable friend Sir George Rainy, speaking on this question, pointed 
out that even in the present circumstances it is the practice of the Rail-
-way Department to see that a successful tenderer for wagons does utilize 
Indian materials 9.S far as possible. I will read out his exact words. He 
!Said: 
"It is expreB8ly stated that orders will be placed only with firms which satisfy the 

"Railway J:Jol!J'd that a substantial proportion of the work will be done in the country 
and that lllCiit -manuf'u.'turers of parts which teuderers do not manufacture themselves 
'will be ,given an -opportunity to quote." 

That -is, 8S far as I can see, a sort of a pious general desire which the 
'Railway Board lays down. nut what actually 'happens at the present 
moment under the Protection Act of 1924, is that no payment of the bounty 
·on any single wagon is made ':ill the authorities £1'e satisfied that in the 
manufacture of that particular wagon a considera.ble proportion of the raw 
materials utilized has been of Indian origin. This question was raised by 
me i~ the Public Accounts Committee as to how the dIfferent authorities 
satisfy themselves that this particular condition has been fulfilled, a.rul &. 
,notd was circulated to us explaining the position. I will read out one pani-
ocular paragra,ph from that note which will show the very stringent pl'Ovi-
-sions th!lt the audit authorities lay down for s£.tisfying themselves that 
i,his particular condition has been fuliilled. This is what the note says: 
"The claim fm; a bounty is supported by a certificate by the Director of IlIBp4ICtion, 

1:ndian Stores Department, to the effect that a mbstantial portion of the component 
lparte baa been DI&IltIfactured in British India. -T.his certificate is further mpported by 
-. complete list of aU tbecomponeut parts of a wagon toItether with a note against each 
- o~ oaent part whether it has been manufactured in British India or imported from 
-a ~  -

80 there is a sort of history sheet accompanying each wagon llpon whicJa 
-the a~ent of a bounty is conditional. Now, Sir, I do hope the Honour-
-able Member realizes the very great difference between the conditiOl1l1 sa 
ai o~  b:v the Railwav Board and the conditions as laid down 
by the Indiii.n Stores,' Department. What he said was that in 
accept.ing a tender they considered favourably the case of those firms who 
-in future ~ro ose to utilise Indian materials for the manufacture of their 
wae:ons. That is to say, it is a sort of general I'ondition which is made 
before the acceptance of a tender. I do not _know w.hat steps the Bail-
a ~  B.)ard take to soo that this particular condition is satisfied in. respect of 
each partioular wagon. as is done at present b:v the Indi_aD Stores. e a~

'ment. I do hope. Sir, ~ en the Honourable Member goes into this quet<-
tion. he will see that the line of action taken by the Railway no~r  follows 

o 
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mo!'e or less the practice that has been set up ~  the Indian Stores D .. 
partment in this matter. 

Now, I do hope that the Honourable Member will not clBim tha.t he is 
doing any very extraordinary favour to the wagon manufacturing industry 
by agreeing to this measure of protection. As far ali I have been able to. 

. see, the Railway Board have for sometime in the past followed a pracliice 
of J!'iving preference to British manufacturers. 

An Honourable Kember: No. 
1Ir. X. C. Beogy: I do not know whether that statemer.t of mine is 

challenged. 
An Honourable Kember: Yes. 
Kr. X. C. Beagy: Well, is it? My Honoura.ble friend ~ i ntl  haa 

not read the evidence which Sir William Meyer gave before the Acworth 
Committee in which he made a clean breast of thd whole thing: he said 
that the British producers were given a measure of preference. But let 
me quote 8.Dother authority on this point. I have in my ha.nd the report 
on the ('.onditions and prospects of British trade in India by His Majesty's 
Senior Trade Commissioner in India and Ceylon. This is for the year 
19'24-25. At page 101 of the report, the Honoura.ble Member will find a 
reference to the special temporary practice which had been in vogue since 
the ",al of allowing some prefarence to British manufa.cturers of railway 
materials and which is alleged to have been discontinued as -~ e result of a 
despatch of the Government of India addressed to the High Ct'lrnmissioner 
for India ill London, dated December, 1921. I should like to point out 
that even under the terms of that despatch, it is quite open to the High 
Commissioner now to give a measure of preference to the British industries. 
Sir, this is what is said-I am quoting from the despatch of the G.:>vem-
ment of India to the High Commissioner: 

"Departure from the principle of accepting the lowest satisfactory tender can be-
justified only in cases when the placing of an order with a foreign firm, though tem-
porlU'ily securing a cheaper miele, might have the result of depriving the H\gh Com-
miBBioner in future of a source of supply on which he might have to rely for complet-
ing further orders." 

There is absolutely no doubt, I take it, in the minds of anyone here as to. 
the particular country for whose benefit this excepti')D has been laid down. 
Sir, I am glad that Sir Darcy Lindsay is now in his seat. When I was 
t:eferring to his observations with regard to the Indianisation of the direc-
torate of companies he was not .in the House. I am very !lorry that hiB 
remarks have been interpreted by some as an insinuation tha.t Mr. Birla by 
putting forward a claim that there should be more Indians t)n the boards 
of these companies, was perhaps indirectly canvassing for a directorship .... 

Sir Darcy LindSay: I never said anything of the sort. 
Mr. X. C. lfeogy: I am very glad that he has removed thiFl misappre-

hension. But I know it as a fact that Mr. Birla was for a time a. director 
of one of these companies which will benefit under the measure of protec-
tion that we are granting to-day, but he did not find it possible tC' continue 
a in~ :regard to his numerous engagements. I do appeal to ~  Honour-

able friend Sir Darcy Lindsay not to think' that by putting fOl""ord these 
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cla.ims on beha.lf of Indians any Honourable ~ e er of this House is 
actuated ~  Bny persona.l motives at all. It is a fight for principle in which 
we Indians are engaged, and I do hope European Members will desist from 
making an)" uncharitable assumptions . 

• r. If. •. .J0Ihl (Nominated: Labour Interests): Sir, I wio;h only to 
make a few remarks and my justification for making those remarks, Sir, $ 
that 1 find that certain principles which are detrimenta.l to the interests 
of t,hi!; country and which are also opposed to the ciecisions of this House 
have now bf,gun to be advocated in this House. Slr, sevet'sl times the 
Ltlgislutivp. Assembly has endorsed the principle ·)f the State management 
of Railways, and the State management of Railways, in my judgment. 
include!! alc;c the State management of the indugtries which arc essential 
for Railwa'ys. (Hear, hear.) Unfortunately, I find. Sir, now some Mem-
bers belonging to the popular party advocating ........... . 

1Ir .•. S. ADey (Berar RepresentativE.;): Only fl. few. 
1Ir. If ••. .Joshi: .... advocating that the State instead of making 

wagons and such other articles required for Railways in their own workshops 
should purchnse these from private workshops. Sir, this is against the policy 
endorHed ~  this House and I hope, Sir, that this House will nd deviate 
from the policy which it has once approved. It is curious, Sir, that wben 
the Government of India purchased the Peninsular Locomotjvt: Company 
there was no opposition to that proposal frelm any quarter; on the contrary. 
I have found that questions were asked suggesting that Guvernment did 
not pay suffiCIent money to that Company. Now, it is strange that when 
Government have purchased that company that people should suggest that 
Government should not make use of that plant purchased by them at a 
cost of Rs. 20 lakhs; and this i., done, strange to say, in thl bterests of 
the CotlIltry itself. • 

Sir Darcy Ltndsay: Quite so. 
lIr. ]f ••. .Joshi: I am sure that the House dot'S not think that it is in 

the interest of the country that Government workshops sh::-uld be closed 
and preference should be given t<> privat.e workshops. 

Sir Darcy Ltndsay: It is not preference given to private workshops. It 
will wry likely reduce the cost of the wagons and underframes to Govern-
ment. 

·1Ir. Jr. II . .Joshi: Well. Sir, that is Dot the experience of tlte C<lDlmittee 
which was appointed by the Government of India t<> examine the cost of 
railway or s o ~ and private workshops. The R,aven CommittE'e's Report 
has ma,de it quite clear that the cost in Government workshops is less than 
the cost in private workshops. 

Sir Walter WUlson: Do you accept the Raven Committee 'e Report f 
Ill. If. •. .J0Bhl: There is another danger against which I wiM to warn 

this House and that danger is this. There is clearly a suggestion now, and 
it W8.8 admitted by Sir Walter Willson, that these wagon companies are 
forming a c.ombine and will thus have a monopoly and will try to p.xploit the 
State by raising the prices. 

Slr Walter WiIlaon: I did not say they would; I only indicateil. the possi. 
biiity. 

02 
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. lIl' .•.•. loab.i: There is the possibility of the prices being raised and 
I want to place that possibility very clearly before the House I am not 
against a monopoly if it is in the hands of the St.ute; but a monopoly in 
privatI" hands is a great danger. In this industr .... of wagon making there 
i.I! bound to be it danger or a possibility of a monopoiy being created, There-
fore, the right policy for Government to adopt is 1I0t to asSist these three 
wagon companies at all but to follow the policy of wait and see and I am 
quite sure t.hat as they secured the Peninsular Locomotive Compa.ny tliey' 
will be able to secure for the country these three wagon compames also. 
Sir, that is thl:' right policy for the Government to follow, namely, to acquire 
the three wagon eompawes and makp. all the wagons which the,\" want, I 
hope Government will not deviate from the right policy ;11 this matter 
and will follow the policy which is really in the interest·s of the people of 
this country. 

Sir Walter Willson: Sir, I really rise, in the first place, to make a per· 
sonal explanation, which I intended to make in l!1y first speech on this 
Bill but forgot to do 80 nnd was only reminded when Mr. Birla spoke. In 
accordance with my principle, I should declare that I have an interest, a 
very small and trifling interest, in one of these wagon companies. 

Being up, I want to say that I entirely disagree with Mr., Birla that 
the taking into consideration of a salary bill has anything to do WIth whether 
an industry should be protected or not. If an industry is to be protected, 
it is to be protected in the interests of the country and not merely for 
wage earners or individuals. 

I would like to say. just one word in regard to an Indian character of 
the directors. I differ entirely from my friends Messrs. Birla and Neogy 
in what they have said about it. It is the right and the privilege of the 
shl\re-holders to elect their directors and that privilege should not ~inter

fered with. Moreover, it seems to me t a~ those friends are wasting the 
time of the House in arguing the matter, t;ecause it seems to be so obvious 
that, as the Income-tax Department always say, evasion is so very easy. 
There would be no difficulty whatever in appointing one's cook and 
khitmatgar to the Board as 2 Indian directors. 

In reganI to the utilisation of Indian materials as far as possible, on 
Frinciple, of course, one agrees with that, but you' must not try and 
tighten it up too much. If you do that, you could reach a stage where 
a company started to work an industry could be forced to get its material 
from 9. company that has just ceased to deserve getting its protection. 

I do not wish to ·develop any of these points at any length in view of 
the lateness of the hour and because we are discussing a very short Bill. 
I merely record mv dissent to those remarks which have been made and 
- r am qUit.e sure thRt on some future occasion. my colleagues will be pre-
pared to ta.ke up these points in greater detail if necessary. 

_ The. Honourable Sir George ltably: Sir, in replying-this debate I only 
WIsh to refer to what fell from my friend Mr. Neogy. The point he raised 
was whether the same principles apply to the placing of orders in India 
under this scheme. which has been put forward bv the Tariff Board as 
would h_ave applied to the payment of bounties under the Steel n ~tr  
(ProtectIon) Act, 1924. I do not think there is any difficulty at all about 
that. I am quite prepared to give an undertaking that orders wiII not 
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be placed under this scheme with any firm which would not have beell· 
eligible to receive bounties under the Steel Industry (Protection) Act, 1004. 
No previous speaker, I think, has brought out the point that the conditiOl$\ 
laid down in section 5 of that Act, as to the share. capital, registration 
under the. Indian Companies Act, the number of Indian Directors and so-· 
on, only apply to a company, firm or other person not already engaged Itt 
the commencement of the Act of 1924 in the manufacture of wagons !Old· 
undedrames. The onlv firms, so far as I know, who have any chance of 
receiving orders are the three firms which actually received bounties under 
the Act of 1924. It is not at all likely that any new firm will start ,manu-
facture under existing conditions, so that it is not really a practical' ques" 
t,ion at the moment to consider how these conditions should be applied. 
If, however, any new firm comes' forward, Government will consideJ:· &-By-
tender.:; it may receive from such a firm, in the light of section 5. of the 
Steel Industry (Protection) Act of 1924. So far as I am a-ware, the· 
Governor General in CouncilhaR not as yet, acting under that section,. 
nrescribed the number of directors. etc., the reason being that; so far ~  
t. know, the caRe for doing sn Bever arose. . 

Finally as regards the spnre parts of wagons being made in India, I 
\;>eJieve that all the audit fonns and certificates to which my Honourable-' 
friend referred, were drawJl up by the Railway Board itself. I do ~ 
t.hink there V\;l! be any difficulty in following precisely the same procedure 
iu t,hat matter. I do not think I should be justified in elaborating my 
reply to the debate any fuither, but if I leave the remarks of some speakers 
unanswered, I can assure them that all that has been said will be considered. 

Mr. 'Prealdent: The question is: . . 

"That the Bill, as amended, be passed. ". 

The motion was adopted. 
• 

The Assembly then adjourned for Lunch till Twenty Minutes to Three 
of the Clock. 

'The ARllemblv re-assembled··sfter Llmch at Twenty Minutes to ThrM 
1')f the Clock, ~  Pn!sident in the Chair. 

l'llE INDiAN TERRITORIAL FORCE (AMENDMElII'"T) BILL. 

Mr. G ••. YOUD, (Army Secretary): Eir, I move that the Bill further 
to amend t,he n i ~ Territorial Force Act, 192(), for certain purposes, ,. 
passed h:\" the CounCIl of State and 8S reported bv the Select Committee. 
be taken into consideration. - . 

The main object. of this Rill, Sir. is the creation of ~ an units in the 
lndian Territorial Force and it is to thAt subject that I will address mYSelf 
principally. Sir John Shell's Committee found in fhe course of their in-
vestigations that the exiflting battnlions of the Indian Territorinl Fore£' do 
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not proyide. a ~ ient opening to the educated and professiona.l o~a es 
for ser ~e m a cItIzen army, and they also found that there was consider-
llble feelmg caused by the fact that whereas there was no such opening 
for those classes in the Indian non-regular forces, in the Auxiliary Force 
such an opening exists for persons of the same classes who are Europeans. 
The remedy which they recommended was the creation of these urban 
units in the Indian Territorial Force. Now, Sir, the terms of recruitment 
and the conditions of the sen'ice that have been recommended have been 
Agreed upon, and in any case do not find their way into the Act itself; 
;they can be provided by rule. But there is one matter that has been verv 
.much debated Rnd has to be provided for in the Act. That is the question 
.of liability for service. The -provincial units, as they are called, of the 
Jndian Territorial Force have a liabilitv for general service in India, 
.e.xtensible beyond the or e~ of India 'by general or special order of the 
4}ovenlor General in Council. On. the other hand, the Auxiliary Force 
a ~ a local liability only. On the question of general liability of the 

Indian Territorial Force I should like to quote some remarks which the 
.(}ommittee made. They said: 

'.'It cannot he asserted too vigorously that the true defence' of India lieB beyond the 
liorclera of Inelia, ju!lt &B the Great War proved that the defence of the BritiBh Ialee 
iay across the North Sea. It is Bignificant in this connection to· note that whereas 
WOre the Great War memhera of the territorial army in England had a liability for 
.aome defence only every member mnst now before enrolment accept a liability to aerve 
in any part of the world. We, therefore, hold that the Indian Territorial Force, if it 
)8 to form a real second line to the regular army. must be available for service in any 
tIaeatft in which the defence of India may demand it-s presence. whether &Croaa its 
lancl frontier8 or over8t!&B. Indeed, we would go 80 far as to maintain t.bat lIIIlua 
the Indian Territorial Force has 8uch a liability for service, its military valne is not 
sn8icient to warrant expenditure upon it from. the military ~t  • 

" 
That was the view of the Committee, and it, is accepted b;\" Govern· 
ment in so far as it refers to a foree which is intended to be a second lino 
to the regular army . But the Auxiliary Foree and the proposed urban 
Units of the Indian' Territorial Force are not intended to be a second line 
to the regular army in the same sense as the provincial battalions of the 
Indian Territorial Force. The re88GB does not arise out of anv racial 'Jr 
theoretical diRtinction, but is Rimply a practical differentiation following 
upon the class and st,atus of the e~on who serves in the lmit, of which-
ever kind it may be. The Auxiliary Force is recruited in some provinces 
almost entireh· from Government servants who, in the event of war, would 
have to lti~ e in their occupations under Government, or if found fit 
for ilita~- Rervice, could only be spared for service in the immediat'3 
vicinity. Another section of the Auxiliary Force is composed of business 
men in the largest of our citieR, who belOJlg to finns which have to carry 
on in time of war. It would b,e impossible for employers of those firms 
to allow their employees to join forees which would be drafted away bodily 
to tp'-e front in time of war. It is of course qui,te reaRonRllle to expect them 
to be able to give up a proportion of their staff, _ just as Government in 
time of war enn send a proportion of its civil officers to go and fight; and 
the training of those o i e~ in the Auxiliary Force in peace time would of 
l o ~e materially enhance their value in war. But,as I say, it woulci 
.Dot be possible for people in those walks of life to join liattalions which 
would be tBken ~  bodily in war time. 
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The same thing will apply to these proposed urban units of the Indian 
'Territorial Force. We propose to draw upon the professional class-people 
whose avocations are such that they cannot, all of them at any rate, go 
away and fight in time of war. • 

Now, two of the LocaL Governments have made remarkl!\ on these points 
which I think are worth while quoting here. The Government of the 
iUnited Provinces said liS follows: 

. "The Committee for reaaona stated in paragrapl1 6 of their report lilly that the active 
-action of the Indian Territorial Force should be regarded 

(1) as a means of imprting, military and patriotic ideals to the DO'.I-martial 
cIa_s and familiarising them with mllitary training and aervice, 

(2) 88 a second line to the regular army, its functions 3S such beinj{ to relievtt 
regular unit. for garrison duties, to reiuforce the first line in time of war 
and to he used in aid of the civil fIOW8'l'. 

The Governor in Council considers that these objects are incompatible. It is DOt 
1I081ihie to oombine an educational scheme with one for the formation of units of 
11'8&1 military value. From the military point of view, it i. indisputable that any 
.dition to strength should he of the highest quality obtainable and that 110 recourse 
"tibould be had to inferior material so long 81 the superior can meet the demand 
_sed by expansion and wastage. .  .  . The urban units for similar reasons we 
llli~el  to he of ·much military value. The period of training is too short for that. 
But if it is accepted that their object is primarily educational and not military, they 
'Will be of great ntility and from thill point of view the expenditure on them will be 
justified. .  .  . Bat if the urban units are to be definitely educational it will not 
be desirable to impose on them a liability for I&'cmeral service. It may be possible 
to impose it later, bot to insist on it at onCf' would he to handicap the scheme from 
the start. The object in view is to familarise the educated claSHeS witb military training 
and service and impart military and patriotic ideals to tbe non-martial danes. Tbe 
'liability to general service would fIoighten many who would otherwise join and defeat 
the object aimed at. Moreover t.his liability would have no real value from the 
miliUjy point of view." 

'The Goveminent of Bombay said as follows: • 

'. "This. Government is prepared to concede that so far as concerns the provision 
-of a prat:tieal IIeOOnd line to tbe Indian Army, of immediate potent.ialuse, the 
proposals of the Committee are unexceptionable and that if the military hudget of 
India is not to be burdened with training unitR which are not likely to prove in the 
-early fnture of any practical use in tIDIergenLY, then no units should be E'mbodied 
which. al'e not liable.fDr general sen-ice. At the same time it must record its opinion 
tlll~t to adopt, thiB policy o~~  so far as this Presidency at least is concerned. 
'result in one Important. respect in a fiasco which will reset moet unfavoarably on the 
-credit of Governmf!llt in I ndis. The imposit·ion of the liability for general service 
JIll thOM! units' which are recruited from the' Indian races and classes which ba'fe 
for ·cenhlrip.s .constituted the l\'ar-likE' forces of India would prohahly have Iitt.le 
edeot on recruitment and I am to say that. with regard to the Proyincial Units this 
Government IICCApts the views of thE' Committee. But thOllf other ract's described 
'by the Committee as "Don-manial -til. in the opinion of the (<<",,,rnment refuse to 
.aocept Bry IIneh li~i it  .  . ' 

~o  Sir. Hono"rnble Memberi; are a.ware that the o itt~  re~ en  
that every' branch of the Auxiliary a,nd Territorial Forces should' be liable 
for general service; and. ns will be seen from the extracts that I have read 
-out, the feeling of locnl Governments is that if a. general liability were 
imposed upon the urban units there would be a grave danger of theh-never 
really gettin!{ started. The reason lies in·iile .nature of theJro)O&tioDs of 
the 'people whom we'· hope to get in tbest: lJDits. . Thev will be 
in exactly the Mme Rituation nsreganis liability aR the' Auxiliarv 
Force. and meanwhile' the Provincial Battaliona wiII remain on their preReDt; 
footing 'of liability. t,hat is, fOIl general ser i ~  



... 
1866 ~ i  AfioiIB_LY. [21sT MAR. 1928 .. 

[Mr. G. M. Young.] 

Now, fir, I wish to turn to one Ol" two other points mentioned by the 
Select Committee. The Select Committee ha"e strongly urged upon tho 
Government that they should take all possible steps to establish at once 
at least one urban unit in every Govet'llor's pro'Villc", in order to provido 
reasonable facilities for enrolment to all persons wishing to join these· 
units. Sir, the Government accepi tJwt proposal in principle, without 
any hesitation. The reasons wliy we recently started with only three units, 
are, irstl~  expense and, secondly. that we have no recommendation, or had 
t.hen no recommendation, from any quarter for starling urban units in. 
other plsees. Since then we have had recommendations from public bodies 
ill Bengal for the foundation of an urban unit in Calcutta. That matter 
is now under discussion with the Local Government. If the Local Gov-
ernment recommend the forma.tion of this unit, it will be formed as soon' 
as funds can be provided: and the same applies to any other province' 
in which, so far. there i!'o no proposal to establish an urban unit. 

Anotlwr point that the Committee recommended was that' we would' 
provide in the llrllRn units an opportunity for boys between the ages oj 16: 
and 18 to p.erve ap. cadets without liability for actual military service. This 
is what is done in the Auxiliary Force. BOJs from 16 to 18 can serve in. 
t,he Force without any liability. The Government are prepared t,o accept. 
that recoQlmendation, anrl will do this under the statutory nIles. 

The last recommendation of the Select Committee that I shall de.al 
wit.h was that the Governor General in Council should consider the ad-
visability of appointing a Central Advisory Committ.ee t~ advise him oU'" 
matters ('onnected with the administration of the Territorial Force gener-
ally. Sir. when the Government of India say tnat they will conside. the· 
~ il a ilit  I)f oin~ o et in~ or other. Honourable, Members generally 
e~ e a sigh, and after about 18 months ask us patiently what stage that 
consideration mR" have reached. On this occasiOn t.he consideration stage . 
ill complete, /iUld Government have decided to appoi:nt a Central Advisory 
Comnlittee. I tAke it from an amendment down on the paper that it wiD' 
be s ~este  that. provision for this Committee RhouId be made in the' 
~ itself. I do not think. Sir. that that wonld lie necessary. There ate 
"'arious Advisory CommitteeR to various DepartIllents of the lo e en~ 
of India which are appointed under executive order and there is no reason 
why an Advisory Oommittee to the Arm.v DefJartment on these matters 
should not similarly be appointed. There is this further consideration that 
while the provincial and unit advisory committees provided for in the Act 
hRve definite ftmctionlil in relation tt) definite units, the .funetiona of the-· 
Central Committee will be purely advisory and general. For that re&BOi.1, 
inasmuch as the Government have undertaken to conRtitute the'iommittee, 
I think that it would be unnecessary' to introduce a new prOvision itlto' the· 
Act. I have nothing more to say at this stage. 

Sir, t movP.. 

P*Bd1t BirdaJ.at!. J[1DIII'Il (Agra Division: N(ID-MuhBtDmadaD' 
Rural): Sir, when this Bill waR last behre the HouRe, Honourable Mem-
bers on this side urged that it shouidbe refelTed to a. Select. Oommit,tee 
for several reRRonR. AR the Honourable Member in c'hllrge of the Bill' 
has pointed out. this Bill has been placed before the House in order b)-
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remove all racial di'Jtinctions between the Indian Territorial Force and 
the Indian Auxiliary Force and to give the professional and urban 
dasses the same opportunities in military training as are at present 
enjoyed by men who are entitled t{) join ~ e Auxili.Bry Force. In the· 
discusaion that took place a few da.ys ago It was pomted out that under· 
the Auxiliary Force the minimum age of enrolment was 16 dnd that 
t!nrolled persons between the ages of 16 and 18 were not liable to mili-
tary service. The Indian Territonal Force Act contains no Ruch provi-. 
r.ions and the age of enrolment i-s prescribed by statutory rules. I 
am glad to say, Sir, that this criticism has been paid heed to by Gov-
~rn ent and that they propose to place the Indian Territorial Force in 
this respect on the 'Same footing as the Indian Auxiliary Force. But a~  

my Honourable friend, the Member in charge of the BifI, knows, under 
eection· 11 of the Auxiliary Force A('t, persons liable to perform military 
ilervice are divided into three classes according to their Rge. and for e ~r  
class a training suite-l to the age period involved is laid down nnder t.he 
rules. The Bill does not provide for an~  ,.;uch classifieation of er~on  

enrolled in the Indian Territorial Force or its urban units. I under-· 
stand tha.t it. will be possible to give the members of. the urban units of 
the; Indian Territori!!l Force the same opporhmities as are at present 
tmjoYE'd by members of the ili~  Force under the rules. But I 
shOuld like to pave II definite assurance on t a~ point in order t.() feel 
that lohiR mat.t-er would be speedily given con-sideration to. 

Another question which was raised at an earlier st.a·ge related to the 
HabHity of the Auxiliary Force for military service. As we all know, the 
AtiXiliatv and Territorial Forces committee recommended tbat both the 
Indiln Territor:al Forcp-and t,he Indian Auxiliarv Foree should have thA 
atn~ liability· in regard to ilitar~  service. r i~ a~ a view ilil tl- a~  
put o~ i  with considerable force by several Members QD this side. 
tJ.bvernrnent have however found themselves unable to necppt the re-
(·omttumdation of the Auxiliary and Territorial J<'orces Committee that 
t ~ AUDliary Foree should be liable to general military service. ·My 
·Honourable friend, D.... Moonje, has, therefore, given notice. of aD 

amendment a.sking that the liability of the Indian Territorial Force should. 
be reduced and should be limited. to the confines of India. Mv Honour-
able ft;end, Mr. Young, read '.out to us many passages from the Report 
~ t e Auxiliary and Territorial Forces Committee .  .  .  . 

Mr •••. 11. YChIDI: 'Otie . 

.... ·JIirdIr.aua :1: ...... : I thought he read out two passages .. 
ell~ ne read out 8 'pa88age from the Report of the Auxiliary and Tem-· 
tdl'ialForces Committee impressing on us the undesirability of reduc-
Illtg the liability of. the IlKiian Territorial Force. He pointed out to u&· 
that if the Indian Territorial Force was really to be a second line force 
iN liability must be as general DB that of the regulllr army. Now, I am 
sure he is aware that the Auxiliary and Territnrial Forces Committee 
t(lok account of all the· objections t.hat could be put forward ilgainRt the-
'View that the liability of the Auxiliary Force· for seniee should be ex-
tended. 



]868 I.EGISLATIVI: ASSEMBI.Y. [21sT MAR. 1928. 

[Pandh Hirdsy N ath K ~nl  

"Its "alue as a military force, however", 

--say the Committee-
. "is much "reduCed by its limited liability in that the military authorities are serioualy 
,handicapped by their inability to transfer its units from one point to lIoIlother. as they 
may wish in the event of an emergency. A further disadvantage of ita limited liability 
lies in the fact that it MCOUI'ages certain undesirable types of recruit to enter the 
force who do not join from any desire to beoome efficient soldiers, but from purel,. 
personal and often pecuniary motives. We have had the evidence of senior oflicera 

·of the Auxiliary Force that the presence of such men in the ranks discourages other 
-and keener men with the rl'sult that the efficiency of the whole unitBUilers." 

Later on, the COlllmittee, reftlrrmg to the fact that lllost of the mem-
'bers of the Auxiliary Force wer(' men who. by reason of their civil avo· 
c:ations, were unlikelv to be able to serve outsidE\ the areas in which t ~  

.t'eSided, observed: 

"We feel that this attitude is not wholly correct. It is clear that the syatem of 
-'training should, within reasonable limits, be adapted to the civil avocations of members, 
-and we have recognised this in our propcisals for the formation of special urban 
,territorial units for Indi&DB of the educated and profesaional classes but the ultimate 
liability for lIj!I'Vice 1IUI.It, in order to enable the military authorities to make the 
fullest Ilse in a grlwe emergency of all the. available military forces, be governed b,. 

·other considerations_ . . We advocate that in future its function (that is, of t.he 
_Auxiliary Force) shall be that. of a second line to the regular British troops in India." 

Now. I am aWAre thn the Local Governments are all oppo,:ed to this 
~e o en ation of the Auxiliary and Territorial Forces Committee but I 

-am bound t,o point out that there is not one of the arguments advanced 
bJ the Local Governments which has not been considered by the Com-
mittee and repLed to. If, however, after a. full discussion of the &erita 

-.... f the matter in question by the Auxiliary and Territorial :Forces COlll-
mittee, Government are una.ble to accept its view with regard to tho 
liability of the Auxiliary Force, I see no point in my Il<,mourable friend 
Mr. Young getting up and quoting its opinions in regard to the liability 

·of the Indian Territorial Force. If we caD depart from Its, recommenda"tions 
,in regard to the Auxiliary Force, we can with equal propriety do so In 
l"egard to the 'l'enitorial Force also. I am glad that lIlY no ~e 
friend Dr. Moonje ha.<l given notice of an amendment to reduce t~ l ~ 

~ ilit  of the Territorial Force. If his view is accepted by the House. 
section 10 of the Indian Territorial Force Act. which allows the Gover· 
lior General in Council to require the Force to serve beyond the limits 

-of India by a general or special order, would have to be amended. I 
hope that ono ra l~ Members on this side of the .HOuse'at Jeast will 

-'accept the view which my friend Dr. Moonje will soon put forward. 
With regard t.o permitting men between -the"'age8. of 16' aod 18 't.o , en-

'rol in the urban units 'of the Territorial Force my Honourable friend Mr. 
Young said that that, wa« a mattet' which could "be dealt with under :tbe 
t- les~ I should be surprised if SO long as section 5 of the Indian Terri· 
"torial Force Act. remained in force Govemment could merelv bv rules 
. allow penions between the a.ges of 16 and 18 to be free from 'liability for 
--military service. Personally I think that the law would have to be 
,-ehanged in order to give effect to ihe purpose which both Members on 
,this side of the House and Government have in view, I am therefore in 
'.favour of the amendment brought forward by Dr, ~ oon e seeking,; to 
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;change the law in order to make it clear that cadets between 16 and 18 
.shall not be liable to military s~r i e  

The most important questions however th'lt arise in this connectiou 
&re those relating to the UniversHy Training Corps and the urban units. 
Now, I IW1 aware, Sir, that my Honourable friend Mr. Young pointed 
'Out that the Select Cc.mmittee has recommended that at least one urball 
'unit should be established in every Governor 'f! province but we all 
lnow that this recommenda.tion cannot be given effect to unless funds 
~a re provided for the establishment of more urban units by'the Finance 
Department. I do not know, Sir, whether the Finance Department haa 
·teen consulted in thls matter i\Ild whe.ther fhe view put forward by the 
'8elect Committee has received the approval of Government. My Ron-
ffllrable friend Mr. Young stated thllt with regard to Calcutta the recODl-
'l.llendation of the Select Committee was under consi(leration. I "hoWd 
lIke to be assured tliat the matter is under consideration with re~ar  to 
-other provinces also, Rnd that Government would do their best to have 
at least one urban unit in every Governor's province. 
An important point which sbouid be con£idered with regard to the 

expanHion of the urban units is connected with tbe fact that an arbitrary 
limit has been placed upon the expansion of the IndiRn Territorial FOI'Ce 
by the Secretary of State. My Honourable friend Mr. Young. replying 
to st·arred question No. 968, put by my friend Dr. Moonie on the 15th 
March 1927, admitted that the Indian' Territorial Force which includetl 
the University Training Corps, was limited to 20,000. If it is meant to 
make the urban unit .. a reality and to give the urban and professional 
d&s8es the sllme opportunities of military serv;ce as are now enjoyed by 
the Europeans and Anglo-Indians, it is necessary that this limit shoull 
be Icmoved. I know that the size of the urban units may be kept so 
.... a~ that even whel.l an urban unit has been established in every pro. 
"VIDCe the number of men in the Indian Territorial Force may stitlbe 
within the limits prescribed by the e reta~  of State. But' if you 
-really meAn toO provide an opportunity to the members of ·the urban 
oelasses for receiving military training,' the size of the urban units should 
be such as to enable persons living at least within all important urban 
.sreas to offer themselves for enrolment. The ;o;econd point that I have 
to raise in this connection ill that till last ,vear the strength of the Uni-
versity Training Corps was included in calclllat:ng the 4rength of the 
lndian Territorilll Force. Now, r do not know whether, in view of the 
-recommendation of the Auxiliary and Terr;torial Forces Committee that 
'DO arbitrary-limit Rhould be '!<et t.o the expansion of the University Train-
ing Corps, the originnt decision has been modified Rnd the strengtil of the 
University Training Corpto' will not be considered in determining the 
strength of the Indian Territorial Foree. I understand that the Uni-
versity Training Corps 'will now be treated aR a corps bv itself and that 
the limit of 20,000 will now apply onl.\" to the Indian . Territorial Force 
proper. which includ.?s the urbRn and provim.JAI units. If so we shall 
~a ~ B.t a~  rate' ~n t~e  in e~i~te futnre An opportunity of 'making a 
.begmnmg In the dIrect· Ion of haVIng real urban units in the different pre-

in~es  But ou" full object will not bl:' achieved 8..') long as the arbitrary 
lImIt plnced on the ex»anf'tjon of the Indian Ter.-itorial Force is not rE'-
·rl".oved. At present it ~ to ~ remenlSered Hlat while the Auxiliarv 
Force ('ontl\i.ns about· ~  men. the Indian Territorial :Force ont i ~s 
only IIbout 14,100. 
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With regard to the University Training. Corps the Auxiliary' and 'l'errf-· 

torial Forces Commlttee recommended that: 
"in order to attract suitable men to become officers and to enable ihem to make them-· 
selves efficient without pecuniary loss, officers of the University Training! COrpll unit& 
should on first appointment receive ("ommissions all second-lieut.enantll on a special \ill; 
of the Indian Territorial Force or in the case of Europeans and .Anglo-Indians of the 
Auxiliary Force and should be subsequently seconded for duty with the University 
Training Corps. They should bE' paid for any period spent in camp or in the course 
of instruction." 

Now, under la s~ 5 of the Bill before us, there will be two Hl"adeir 
of officers, senior officers and jUnior officers. The senior officers will 
hold King's Commissions while junior officers will hold commiSsiOlllS 
granted by the Governor General with Indian designation of rank. 1 
trust however that with regard to the University Training Corps thif; 
course will not bC' followed. If the senior officers are men holding 
King's Commis!'\ions and t.he junior officers are men holding commissions 
granted by the Governor General carrying Indian designat;on of rank, I. 
:un afraid it will not conduce to administrativE:: !'\moothness or efficiency. 
There "'ill be a gre:lt deal of friction Hnd heart-burning. I trust there-
fore that the organizl!tion of the University Training Corps will be the' 
-Bame as that. of a British unif so that there may ~ no invidious distinc-
tionmade between officers holding senior and Junior commissions. 

Another important recommendation made with regard to the Uni 
"ersitv Training r~s bv the Auxiliarv and·Territorial Forces CommittAe· 
W8!'\ that: . , • . 
"a'special certificate or certificates of pl'ofic-iE'ncy should in course of time be instituted" 
in University Training Corps units iln the linE'S of the A & B certificates in 0tcenr 
training corps in Enlitland the holders of which should be entitled to a proport of 
nar ~ in the competitive examination for, Sandhurst, provided they qualify in all the· 
subjects of the examination in which it '" necessary for them to qualify." 

In another part l'( t.he Report thil Committee recommended that tlie 
lndian Territorial Force should definitely be regarded as the foundlltioo: 
on which the Indian Territorial Force WBEI to be built and said: 
'''where poBBihle. officers for the Indian Territorial Force should be chosen from amol\g' 
men who have had re io ~ milit-ary training in the University Training Corps." 

These, Sir, Ilre important points. I understand that they have been: 
\onder the consideration of the militarv Buthorities. But they inv6lVe 
important questions of principle. and' i think it is necessary that we 
should have clear and unlLttlbiguolls replies from Government. in regard 
to all the matt.ers that I have raised. ~ University Training Corps 
is according to the 'l'errit<>ri"al and Auxiliary or~es Committee to be the 

, foundation of the national u,rrBV of the future. It is therefore neceSSBr,' 
that it should be treated in such 8 way 8S to be attractive to young men 
J&rticularly in the ULiversities and to be 8 meims of s rea i~ the idea 
of military service 8U\ongst urlmn and professional classes. The succesS 
of the scheme which h88 now beea laid before us dependR on the manner 
ID which th(' Unive.rsity Training COrpR and the urban units are treated 
by Govetnment and 1 trust. Sir, that this po:nt will be borne in mind 
Ivy Government when they come to take practical measures in order to 
give effect to t.he proposals which are contnined in t.he legishltion noW 
before this House. 
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The .... a.. .3. O. OhaUerJee (Nominated: Indian Christians): Sir, I beg 
to support the motion which is before us. At the same time, Sir, there 
.are a few remarks which I want to make on the subject of the general 
;policy that ought to be pursued if the Indian Territorial Force is goiug to 
fulfil the objects for which it has been created. However excellent the Bill 
may be, unless it is worked ip the right spirit and the true spirit for which 
it has been enacted, we feel that the real object for which this Force has 
been created at' the desire of this House will never be carried out, and I 
want to show that so far it is quite clear that the main object, stated in 
the Shea.. Committee's Report that the Territorial Force is a means of im-
P$rting military and patriotic ideals to the non-martial classes and of fami-
liarising them with military trainin ~ has not been carried out.' Sir, I 
want to lay considerable stress On the words' "non-martial classes,'" and 
I want to show that so far as the policy of those who control this Foroe is 
known to us at the present time, it is clear that the non-martial classes 
have not been brought into the units, except in the very small units known 
8S the University Training Corps. Although I do agree with my friend 
Pandit Hirday Nath Kunzru that the University Training Corps are going 
to be, as it were. the chief foundation of a national territorial anny, I think 
that is not enough, because that can never be sO large in size as to niake 
:a real difference. But the whole object of bringing in the non-martial 
-classes so as to make a national second line, unless it is given effect to in 
the wider units, will not be carried out, and for that reason, Sir, I ask your 
permission to qw;>te a very few extracts from the evidence given before 
the Shea Co.mmittee by officers who are actually in command of territorial 
units. 

Major Cardpw of the llj18th Garhwal Rifles when asked as to what 
t.ype of men were recruited in the territorial regiments, said 'as fullows: 

~e is the same type of man that we get as regular BOldiers." 
• • 

"Then again, when Major Grylls, Adjutant, 11jlst Punjab Regiment, was 
asked the same question, he said: 

"As long as they cannot get Ulylihing better to do, the clau that is enlisted m 
'the regular Indian Army will always come in, but I CUluot get a ain,g'le man from 
any other class. I have had abBOlutely no response whatsoever in any part of the 
Punjab from claBBes which do not nominally enlist in the Indian Army." 

'Then again Major Name, Adjutant of the 11th/8nI Madras Regiment, S&ys, 
when asked if he made any particular effort to get into his battalion IIl8D 

-of other clBBses than those that. actually belong to the regular anny: 
"I do not. make any particular effort, but I did at firlt." 

'Now, Air, w.hat I want to show from this is, in the first place. t\t&t so far 
somethmg .has happened which has kept away the non-martial classes from 
coming into the Territorial Force. and something has also happened which 

. has kept away officers commanding these regiments from attracting these 
J;Den. It may be argued that, if men of this class do not come in, it is 
not the fault of those who administer the Act or of those who com. 
mand . the regiments. I think, Sir. that there is something more at 
the bottom of all this. Why is it that even in tbP. Punjab, 
where t,bere are so m,any martial traditions, and ",here vou have 
excellent material in the urban classes, these men do not corne into the 
'Territorial Force. The reason to my mind, and I speak from in iri~s from 
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officers who are in the territorial regiments nnd. from men who are 
likely to enlist or who do enlist, is that the officers that are 
appdinted t.o command these regiments are taken from' the regul.ar 
army and due consideration is not given to the claims of the non-martial 
classes when officers are selected in the Territorial Force. I do not blame-
them in the least; It is not their fault. It is quite natural that they 
should confine themselve's to men who are either demobilised soldiers or 
men who generally enlist themselves in the reg:uJar army and are therefore 
known to them aU their lives. It. is also true that such men, especially the-
demobilised soldi.ers. understand military discipline much more and give-
verY much less trouble, Therefore, theRe men are more welcome and the-
o i~ers commanding quite naturally do not go out of their way in search 
of other men. But they ought to try and bring in the class of men for 
which the Territorial anny has been constituted. 

Another very st.rong reason is that if we look at the personnel of the' 
Indian officers in the Territorial Force--and here I speak from my close-
knowledge of one regiment in the Punjab-you will find that the Indian 
officers there are largely demobi1ised officers holding the King's commission, 
or those who have retired from some other ranks. Such an officer knows 
the class of men he has always dealt with and he appreciates that class 
of men. I asked certain questions the other day and tried to bring out 
one fact which I believe to be true to the best of my knowledge, namely. 
that Indian officers who are drafted from the educated classes, men with 
University training, posted to these territorial regiments find themselves 116 
fish out of water in some of these regiments. They do not find the same-
life there to which they have been used, because there they have to mix 
with a largte number of demobilised officers and consequently there \lave 
been a good many resignations of this class of officers from the territorial 
regiments. Although I was not able, to elicit full information by my 
question, still the fact remains that there is a great deal of grievance and 
a good deal of dissatisfaction among this class of officer who has gone to the 
Army at a good deal of personal inconvenience to himself. The result 
is that most of the officers, being of the kind that I have described, those-
come from the non-martial class, keep themselves back from enlisting. 
What I want to plead for is that something shOUld be done to bring in 
the non-martial olass, 'and if you do so, you will fulfil the object for which 
the territorial army has been formed. 

I also want to draw. the attention of the !House to the recommendation 
made by the Select Committee to the effect that in every major province 
there should be urban units. That, I believe. lies at the foundation of our 
aim for the territorial army. So far, we know that Government propose 
to create three urban units only, two of these are to be located in Bombay 
and one in Madras. . 

Mr. B. Daa ,(Orissa Division: Non-Muhammadan): And one in Bengal 
also. 

'!"he B.evd. 1. C. Oha.tterjee: Not in Bengal at the present time. 
JIr. B. Das: Do you mean to say that 13engal is not fit enough for th& 

te.rritorial army? • 
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'!'he "'4. :So C. Ohatterjl8: J wnnt to draw the attention of Govern-
ment to this subject. It seems to me more than surprising that a pro-
vince like that of the l)unjab should have no urban unit. If there is any 
province where 'an urban unit would. I believe, be successful, it is the· 
province of the PWljabwhere the educated and the B!>-called non-marf;ial' 
classes do have very strong military traditions. It may be argued that at: 
a. . time when this decision was taken there were certain local conditions in-
thePWljab which made it rather difficult for the Government of the ro~ 
vince to ask for An urban unit. I know, Sir, that these conditions have, 
been very vastly !l,ltered and even if they remain the same to some extent, 
there is no reason whatever for not giving the educated classes of the 
Punjab outside the narrow circle of the University a chsnCe of enlisting 
themselves in the national army. I very strongly plead that Govern-
ment should, with6ut s.ny delay, create an urban unit in the PunjaJ:.,' 'Bnd' 
I also hope in Bengal snd elsewhere. 

In conclusion I would say one thing and that is that Government and' 
the Army have nco!'pted the principle that underlies the Indi'Bn Terri-
torial Force Act, that is to say, the bringing in of the non-martial classes, 
the bringing in of the educated classes to fit themselves for the defence of-
their country. It is not an easy job. It is very often a very diffi-
cult job, and, as pointed out from the evidence that has been read, British-
officers in charge of these territorial units do find it an uninviting and 
thankless job. But, since you have accepted it, it is up to them to carry 
on the task ",holeheartedly, unless they go out of their way and do not 
act as one is said to have done, that he makes no effort whatever to bring 
in t.he non-martinI classes. Unless they give up this attitude, this Bill' 
is not £oing to be a success, and if the Territorial Act is to continue, witli-
but a few improvements here and there, the whole object is defeated. 
The« the Army Budget will be inflated ,and we will be merely creating a· 
reservist wing of the Army and not a. national army. I 'wonder ·ver! 
much whether the real success of the ~erritorial army will not depend on 
the ultimate control of that army. In other countries the territorial army 
is under civil control. Perhaps we have got to acknowledge that even in· 
this_ country it will have to come actually under civil control and not merely 
Temllin a wing of the regular army. 

BJs ZzcellenC)' the Oommander-ID-Ohief: Sir, before I speak on the 
,Bill before the House I should like, with your permission, to say a few 
words about another ma.tter. I am sorry that I was prevented from being 
present in the House on the 10th instan~  for had I been present, certain-
misund8l'8tandings, I think, would not have occurred. You and I have 
been able to clear up those is n erstan i~ s between us, and I am glad 
to he addressing you again, Sir, on t.he floor of this !House. (Applause.} 

As regards the Bill before the House, I think Honourable Members 
have already heard from the Army Secretary that one of the main objects 
of this Bill is to provide for the creation of urban units in the Indian 
~rritori l l Force, and so ~o give the educated and professional t'laBses an 

opportunity they have not hitherto enjoyed of playing a part in the citizen 
anI!Y. I o ~ that the House may be able to agree to such a laudable-
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,object, and that the Bill may shortly pass through its final stage and be-
come la\\"o I, Sir, wish it all possible prosperity. 
Mr. PreaideDt: Wre are all glad to see His Excellency the Commander-

· in·Chief in his seat to-day. and to have heard his opening sentences. Had 
the Chair been told before the debate was initiated on the 10th what it 
has learnt 8ince. these misunderstandings would have been avoided. I 
should in that caSe have arranged for postponement of the debate, and the 
remarks that fell from my lips the other day would neither have been 
occasioned nor made. As it is I am very glad that the misunderstandings 
have been cleared up. (Applause). 

Colonel Moonje. (Loud Laughter). 

Dr. B. S. Koonje (Nagpur Division: Non-Muhanuuadan): Sir, I thauk 
~ o  for the compliment you have paid me. " 
I have carefully listened to the speech of my friend, Mr. Maekworth. 

Young. I had expected that he would take particular care to explain as 
· to why he is not willing to remove the racial distinction that exists be-
· tween the Auxiliary Force and 'the Territorial Force. I was so long under 
t.he impression that this Bill has been brought before this House with the 
· set purpose of removing t,hese distinctions which have been brought out 
· so clearly by the Shea Committee itself. To-day I learn for the first time 
that the object of the Bill is merely to create urban units. (Mr. G. M. 
Young: "One of the objects".) One of the objects. I am glad to have 
it so definite. One of the objects I am now told is to create urban units. 
· Is it the chief object or is it only one of the objects? If it is the chief 
· object, I should have expected. that the chief object would have been the 
removal of racial distinctions which exist between the Auxiliary Force 
and the Territorial Force. That has not been done. Therefore one of 
the objects, and the chief object, is the creation of urban units. Perhaps 
the Honourable Member will take occasion to explain later on .why 
.be luls not thought fit to explain why these distinctions must re-
main. As for me I have failed to find out why those distinctions shoul4 
remain. All the reasons that I have found point the other way. The 
Shea Committee have reported and have definitely recommended that the 
·liability for service between the two forces should be identical. If so much 
force is laid upon one part of the recommendations of the same Com· 
mittee. I do not see why similar emphasis should not be laid upon 
-the. other portions of its rec?mmendations. However I shall bring to the 
notIce of my Honourable friend, the· Indian Defence Foree. His point is 
·that liability for service in the Auxiliary Force should be merely local &rid. 
should not be made an slI·Inciia liability. What are bis objections? I 
do not see these objections were prevailing when, in 1911, ilie Indian De. 
fence Fprce WIUI brought into beiBg. E'ection 3 of the Indian Defmee Act 
~s  

"Every male European British subject .  .  .  , shall be deemed to be enrolled 
for general military aervice within the meaningo of this Act." 

It is further explained in section 6 which says: 
"Every person deemed to be so enrolled .  .  . shall be liable to aerve .il) apr 

':parl of India." 

If there was n~ obje?tion to prescribing e er~l liability to service in the 
nefence Force In whlch there ·was· no distInCtion made lin respect of t,his 
-matter between the Indian and the British sections of ilhe Force; I do 
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Ilc,t see why there should be any objectioll raised to it to-day. We. on 0l!.r 
llart. on this side of the o s~  are not anxious to curtail the lill ~lit  . of 
our' Territorials. We are anxIOUS. on the other hand. that the hablhty 
should have been so general that our Territorial Forces should operate not 
only in India but also outside India for the defence of ·Inclia. If there is 
an invllsion of India .• if there ill a posRibility of such an i~ asi n  if we ~ 
that plans are being concertep in any o n~r  for the lnvasion of n~a  
we should be the first people to agree that our Territorial Forces should go 
beyond our frontiers. We are not anxious to have a contracted liability 
but what we are anxious for is that we must start on this experiment under 
t·he best of auspices. We do not want to start on this experiment by rais-
ing fresh prejudices at the very outset. :Sow you are making a distilic-
tion in the Territorial Force itself in the matter of liability for service af 
l)etwcC'n the provincial and the urban units. You thuS start in a ~ a 
ill bound to create a kind of prejudice between the urban people . and the 
rural people by evolving. ·8. new' distiImtion between. urban people and. iural 
people which may tum,out to;be a fruitful source of· unhealthY·rivalry 
or even wicked jealousy. You have provided for the 1¥ban people .8 
liability only to local service. il~ you say that the rural people shoulEl 
have a liabilit.Y for service even beyond t ~ frontiers of.·hdia. Rural people 
tcserve beyqdd, the mmtien of India. and urban people to have merely a 
l;)Cal liability; 'for serv;ice I Now, : we can be very well accused by our own 
people, the rural elass of people, that these urban people sitting on cushion 
chairs in this Assembly. have sought for. oUliIelves a liability which is an 
ann-chair liabiI,ity, doing military service sittangin our own homes, while 
the rural people not having a seat in the Assembly have to leave their 
homes and go even beyond the frontiers of India. It will be said that we 
do not care for their interests and that we are sending them beyond the 
frontiers of India to be killed .and massacred. That is a kind of jealousy 
which i do not want to be started just at the very beginning of this n~  
experiment. If there is going to be a liability for service beyond the -
frontiers of India, let there be a general liab.ility all throughout.' both for 
the urban and the rural. both for the Auxi1iSl'Y and the Territorial Forces. I 
can understand that. The objections that have been raised to extending 
the Uability of the Auxilairy Force have been very well met by the Com-. 
mittee itself in their .Report, which has been referred to by mv friend Mr. 
Kunzru. The same objections were raised when the Defence Force of 1917 
was started; and no less a person than His Excel1ency the Viceroy has 
disposed of those objections. In bis .speech introducing the Bill for the 
Defence Force of 1917 ms Excellency the Viceroy says: 

"As the British element. under this Act is to be dealt with on the same lines as thoae 
of the BritiRh Regulars, 80 the Indian element will come under the same military 
condition. which apply to tbe Indian :regnJar forcss, saving the fact in both ~ .. _ 
-that is, the British branch and the Indian branch-
"t.IlM service is to be within India", 

that is, liability for general military service, and not only local ser ~  
~ ore  there was no ~istin tion between the British branch and the 

IndIan branch of the Indian Defence Force. The liability was common' 
what we say. to-~a  is e ~ tl  the same that between the Auxilian or ~ 
~n  ~ e Temtonal ~r e t e~ ought to ~ no racial distinction. Let the 
liablhty be common, lust a8 It WRS made 10 1917.. The obiections II.lmilar. 
to those that are raised now were no doubt urged before His Bzcellency. 

D 
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and His Excellency t,he Vil'ero,Y disposed of those objections in these 
words in 1917-Legislative Council Debates, 21st e r ar~  1917, page 
319: 

"1 have seen it- su,;gested that illdustl'it's will suffer as a. consequence of thia 
measure. You cannot ha.ve legislation of t,his nature without concomitant inconveniences. 
but the GQ"ernmellt of India hope that under the provisions of the Bill and the 
regulations drawn up nnder it, no needless hardship will be imposed. . . . We 
hope that nnder the machinery of the Bill the least possible disturbance of induBtry 
.or hardship will take place." 

This exactly applies ev,eD. to-day to the Auxiliary Force which is merely 
n new transfonnation of the old British branch of the Defence Force. I 
have thus not yet come across one single reason which can make me 
change my opinion. I have, however, an open mind on the subject still. 

Having thUB disposed of this point, as to why there ought not to be 
any distinction between the liabilities of the Auxiliary Force and the Ter-
ritorial Force. let. me go and take a little general view. Why is there such 
anxiety that there ought not to be general liability for the Auxiliary 
Force? Why is this anxiety that the liahility of the Territorillil Force 
.hould be· also for service beyond India. and the liability of the Auxiliary 
Force should be only local? Why is this? Let us go into the history. I 
have been reading the history; I have been reading the books and I have 
found that in the Report of the Shea Committee a question was asked and 
a re l~  was given by Mr. Neville, I.e.S., District Magistrate of Agra, 
which throws in 8 flood of light on the point. Dr. Mullick asked him thE" 
question: 

"Taking the Auxiliary Force as it is, what is your opinion abont the value 01 
that force! In what way is it of use to the Army T" • 

, ~e reply was: 
"The trouble with the Auxiliary Force iB that the population composing that force 

IS not distributed as the .Army would have it distribnted." ; 

If I had been there in bis place I would have added one more sentence 
and that is that I am sorry that the population is not large enough for 
being recruited in larger numbers. He further Bays: 

"But I can refer you again to the Esher Committee'a Report in which Lord Esher 
himself has said that if you do not have ·the Auxiliary Force or something equal 
to it, you must have a larger nnmber of British troops." . 

If you are not going to have the Auxiliary Force . . . . 
JIr. President: Order, order. The Honourable Member will not be 

allowed to repeat these arguments when he moves his amendments. 
Dr. B. S. J[oonle: Sir, what.ever I say now will apply to all the amend. 

ments that I have to move. 
JIr. Presldent: Therefore, he will not be allowed to repeat those argu-

ments. 

Dr. B. S •.• ~nl~  I bo'! to your ruling. Sir.' Now, the point 8S made 
o~t by Mr. NeVIlle IS t~at  if there is an Auxiliary Force and if it is suffi-
Ciently st"?ng, there WIll. be no need for British troops to such an extent 
M t e~ WIll be for ~ e  If. the AUXI1iary Force iF.! not of sufficient stren~t  
What IS the meanmg of It l' Has it any meaning? It has a meaning, 
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and [ will show to the o ~e what that meaning is. His 
ExceHency the Viceroy said in the same strain in 1917-soo page 319, 
Legislative Council Debates, 1917, dated 21st February-as follows: 

"The Army in India has always been compoled of a blend· in certain proportion 
-of British and Indian troops. The principle of the blend i. no new thing in .military 
history . . . and now to preserve the proportions of this blend we find It. nece&-
1I&ry to replace thes!' Brit.ish units which are re i~  for .the decisive t.heatres of 
war, and to do thill effectively and equitHhly it is ohviously imperative to introduce 
ICOmpulsion ... 

Now, Sir, compulsion is a t in~  I 11m told by British officers, which is 
very obnoxious to their nature, and yet when the emergency came that 
same obnoxious principle was applied to the AuXiiliary Force simply be-
· cause the British troops had to be sent out of India and there a~ not 
another British element found to replace the British troops, and therefore 
this Auxiliary Force was enlisted under compuls.ion. The meaning is that 
tlJere must be a certain proportion of British troops along with the Indian 
troops 80 that the Indian troops may be sent out of India and a sufficient 
cumber of British troops always kept ;in India. Of course, I have no 
objection to any number of British troops being kept in India. If the 
British rulers stiU think that they cannot sufficiently trust us, they can 
have any number of British troops an India provided the money is paid 
out of the British exchequer, and provided that am.ple opportunities are 
given for the training of Indians as officers in the Anny 8lId for general 
military training to the people of India. 

P&Ddlt Bfrd&y Bath K1IU1'11: Not even then. 
Dr. B. S. MoonJ.: You ma.y not have them even then, but if the Gov-

-t'rnment insists upon having n certain proportion of British troops, you 
cannot.prevent it, and I can only say this much, that you can have the 
"British troops here provided the whole cost is paid by the British Treasury, • 
and nothing is paid out of the Indian Treasury. Now. Sir, tbis kind of 
mentality of differentiat.ion between the Britisher and the Indian in 
India. goes right up to the e innin~ of the British nIle 
· in this country. When the country was being disanned by the passing of 
the Anns Act, there was a Council of His Excellency the Governor General, 
a.nd there was not even one Indian in that Council. A controversy arose 
in that Council as to whether the Anns A('t should be applied to all people 
Telriding in India nrrespective of the fact as to whether he is an Indian or 
8 Brihisher and whether the Europeans, Americans and people of Emo-

:pean descent should be exempted from the operation of the Arms Act. 
Mr. Harrington was not for this "invidious distincQon," as he calls it, 

but there was Sir Charles Jackson, who was a Judge of the Supreme 
Court. and his remarkR a.re very instructive. He says: 
• ~is  however, was a political question and looking at. it in that. view, it .".. 
llDpOBslble to say that Europeans would \1se arms against the Government." 

. 'l'berefore, the Indians should be disarmed and the Europeans-even the 
Americans-and everybOdy else who is not an Indian can have arms to his 
beart's content. It is this that is galling to the mind of the Indian, and 
to wha.t extent this humiliation goes right down to the bottom of our 
hearts, I cannot describe in hetter words than those of the lAte Lord 
Sinha who had acquired such an amount of confidence with the British 
·.oovemment that lie was appointed even the Governor 01 a province. 

.. .9 
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Sir Bui SlDP Gour (Central Provinces Hindi Divisions: Non Muht\w-· 
Madan) : We abolished that in thE' first sse l -r~ial distinctions. 

Dr. B. S. KOODJe: He sllys in his Congress Presidential speech: 
, "While the humblest European and rllBi~ and even the West Indian ~e ro 11&& 

the right flo carry arms the law of. the land deniea even to the most law-abldln" a;nd 
respectable Indian the privilege· of. possessing and carrying arms of any deacrlptloll 
except as a matter of special concession and indulgence often dependin8! on thr 
whim and caprice of t,he ullsympathetic officials." 

He further says: 
"There can be, I venture to think; no sense of true citiBellllhip where there is ':'0 

responsibility for the defence of one's own country. If there is trouble, others Will 
quiet it down; iI there is a riot, others will subdue it; if there is a danger, othera 
will face it; if our country is in peril, others will defend it." 

That is how a man of the position of Lord Sinha has felt the sting of 
humiliation in his heart owing to this racial distinction. We here are bent 
.upon removing this racial distinction in the public administration of our 
country_ '. 

Kr. E. .Ahmed (Rajshahi Division: Muhammadan Rural): But cer-
tainly it has been removed already. 

Dr. B. S. KOODie: I said the other day that the administration of the 
country should be carried on absolutely shorn of all communalism and 
communal considerations. In India, in this Department of the Anny, 
which is a v:ital department as it concerns the defence of India, this kind 
of racial distinction is made and this distinction is made to such a.n extent 
that an amount of money is being wasted for a purpose of i~ the 

• military utility is ein~ questioned on all hands. The other day my friend 
Raja Ghaz8nfarAli Khan distinctly ailoid' i,llat in tl!ans-frontier wars, the 
British soldier is not equal to the Indian soldier in' fighting capacity. and if 
that is so, much less would a soldier of the Auxiliary Force be in removing 
any menace of aggression from the North-West frontier. And yet, how 
much money is being spent for that Force? I am reading from budget 
estima.tes of the expenditure on military service for this year. 

: JIr. E . .Ahmed: They require slittle more at present to suppress in ~ 
Muhammadan riots. 

Dr. B. S. JlooDJe: I am coming to that. I read from the Military 
Budget, 1928-29, page 278: 

"This Force has taken thellacie of the old Volunteer Force.. The units o os~ it 
are liable to be called out an employed for local service only." 

And how much money is to be spent on it? Rs. 61,74.610, and on the 
Territorial Force only Rs. 29.10,120. On the Territorial 'Foree onlv Rs. 29 
lakhs and on the AuxiliRry Force as much RS Rs. 61 lakhs; and this Ter-
ritorial Force is a potential force which alone can guarantee you the de-
fence of India. The Auxiliarv Force cannot help you in any emergency. 
no in~ al1 these thinn, this 'lrind of radal distinction is being made not 

only' in enrolment. not onlv intr inin~  but alllo in matters of pavment. 
All rellards paVlDE'nt. I hRve beE'll I'PRdinll the ShE'a Committee's RE'Tlort, 
and you can note the mentality which has distinguished some of the Br.itish 
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-witneRses. Major Stewart in his examination said on page 375 of the 
Report as follows. Mr. Burdon asked him the question: 

"Supposing that. in the mat.ter of pay and expenaes re er~on •. were made to the 
.practice obtaining in the old Volunteer Force, how do you think It would affect the 
Auxiliary Foroe ," _ 

Major Stewart replied: 
"I think it would disband it." 

To a further question by Mr. Burdon, Major 6\ewart said that the neces-
sity of payment would still remain. Mr. Burdon asked him: 

"I contemplate Il system under which all out of pocket expe_ will be paid by 
GoVermDlIDt. .. 

Major Stewart replied: 
"The necessity of pay would still remain. A great. many of ~ people have 

other. expenses. At home they have got their wives and children. They have a 
gTeato many out. of pocket. expen ...... 

Therefore pay should be given them, and out of pocket expenses also should 
be given them. But as regards Indians in the Territ-orial Force the same 
gentleman says: 

"But we expect. the officers of the Territorial ·Force to be people of CODBeqU811C8, 
who will not be worried about. questions of pay. If they are 80 hard up as to mind 
whether they get. Rs. 75 or Rs. 100 they are not. much use &8 officers. We want 
people of bet.ter standing than that." 

That is the kind of racial mentality which is galling to us. I want the 
o ~nt to divest itself of this mentality. I want the Government to 

have .f change of heart. I can assure the Government, if they really have 
a chtw.ge of heart, they need not be anxious about the security of Indta. • 
They need not be anxious Mout any kind of aggression against India. 
India has got the v.ill. India has got the resources, both in finances and 
in men. If you could only cleanse your heart, trust, and have faith in 
us-we have demonstrated our faith, we have demonstrated that we are 
capable of being trusted-if you only cleanse your heart and give us a 
trial, you will see that all yOUl" anxiety not only for the defence of India 
but for the defence of the Empire also, wherever it may be affected. will 
go. Having disarmed the country in the way that I have described, they 
began to rule us and brought into being a force which was called the 
VohlDteer Force. In that Volunteer Force only British people, people of 
Brit,ish descent alone, wlere eligible for enrolment, and no Indian was 
eligible. In spite of the fact that just beyond the frontiers of India there 
is 11 tenitory of fierce fighting people where there is no Arms Act, where 
evelJ' ma.n is anned with a rifle. an up-to-date first class ri te ~o i  
all that. still there is an Arms Act here that is being enforced with so 
mu(':h strictness. Havill-g dooe that, you started the Indian Defence 
Force. When the Indian· Defence Force was started. theM 
was an emergency and it is rightly aaid that an emel'RSney is & potent 
solvent of all kinds of prejudices. At t.hat time there was no such distinc-
tion as between the Indian section and the British section. As 'l'8gards pay 
there i~ t have been but 68 regards liahiIity and other matten: !!u('h as 

. training there was no difference because, when thl'! soltfiers of the TelTit«ial 
Force werfl required to ~ out·side the eountry to fight th att e~ of the 
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Empire, no question of deficiency in military training could have been tole-
rated on the battlefields. If in bringing up such kinds of Bills the idea. be 
the general one of preparing India for' its e en ~  then in i~  of the. 
situation as created by the late war round about IndIa., the only OOUl'Se that 
will enable us to tide over difficulties is that adopted by J span about 60 
years ago. It hns heen said of Japan 

Kr. President: Order, order. How long is the Honourabk Member 
going to take? / 

Dr. B. S. )[oonle: About 15 minutes. 
Kr. President: Tht} Honou:rable Member knows that if this BiH ill not 

finished to-day, hl- wiII have very few supporters left in this House on the· 
27th. 

Dr. B. S • • OOD •• : 1 shall finish very soon. I was about to' say t a~ 
if the Government rea.lly desires India to be prepared for its defence they 
should take 1\ leaf out of the history of Japan. Hardly 60 years ago Japan 
was in the same sociological condition as India. Fighting W88 confined to 
one particular class and other classell of people were not given the right of 
fighting. Having seen the difficulties, they removed all those restrictions 
and made it compulsory for young men between the ages of ]7 and 41 to 
fight for their country. Some such scheme alone will enable India to be 
prepared for its defence. But I find a radical difference in the very concep-
tion of the idea of the Auxiliarv Force and t ~ Territorial Foree. It is 
worth noting ~it  what idea the Auxiliary Force hilS been start.pd. The 
Shea Cdmmittee's Report says 

"The Auxiliary Force is an organisation of a peculiar nature based primaril& upon 
the right of the ro~n British subject residing in India t~ protect his life and' 

. property from possible attack and the principle that it is better that that right shoald 
be exercised in a definite and organi&ed manner ha.ving the sanction vf law than a~ the·· 
wishes of private individuals ma.y dictate." 

This is the idea. which has inspired the constitution of the Auxiliary Force. 
Is there no Government established by law in this country for theae 
European British subjects? Why should Europeans a.lone residing in this 
country have the right of possessing arlms for the defence of their property 
and person. Have not the BOO millions of India property? Have they no 
life? Is there no occasion for attack upon them? It is t i~ racial distinc-
tion which a se~ real heart searching in the minds of men of the type of 
Lord Sinha who sav "Will ever It time come in thiS' British rule whereby 
by mutual good win and mutual co-operation there could be occasion for 
Indians to be given equal chances of training for the defence of India." 
If that is 80, it is impossible for us to agree to keep up these racial distinc-
tions in the two Bills that a.re caming up ~e ore us. 

With these general remarks I close. I shall reserve whatever further 1 
have to say upon individual amendments when they will be moved. 

Colonel. i. D. Orawlord (Benga]: European): Sir, I understand that· 
we 8re discussing the n i~ 'J'erritori!lol or~e (Amendment) Bill, Bnd my 
friend Dr. Moonje, whom you. aptly ~lle  Colonel, has givel!. Us a very 
long haran..,O'\le.on the Auxiliary Force en~i ent  Bill. I understAnd hiB. 
suggestion real1y i~ int-ended to limit the service t:If the Indian Territorial 
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Force to within the limits of India. But in his opening sentences, that 
military study in which he has been 'indulging, forced the truth from him 
am he said, "I must admit, if I have an Indian Territorial Force at all, 
if it is going to be any use to me as a national force, then it mUflt be pre-
pared, in the defence of India, to serve beyond the confines Of India". 
And if he admits, 8S any military man must admit, that that Force must 
go outliide India, then he must turn to what I imagine should be his right 
argUment, which is either to oppose the Auxiliar)" Force Bill altogether or 
press, as he did, fOI'the extension of the liability of that Force. He said 
he was open to oonviction, if anybody could produce arguments., for a. 
limited liability for the Indian Auxiliary Force or for the urban units which 
are included in the existing Bill. Well, I will deal with the Indian Auxilia.ry 
Force. l'he idea of the Committee was that it migbt form a second line to 
our British regiments of the regular army. Now, I submit that that is. 
fUllldmmentaUy unsound, and it is one of the lessoDB which we definitely 
learnt in the Wal' and a mistake WI:: should not coIWIlit again. After all it 
is DO good making mistakes unless you learn from them. Your Auxiliary 
Force and your urban units are formed for the purpose of giving professional 
men and men who cannot voluntarily undertake more than a limited liwhility 
owing to their profession or their business position a chance to do some 
Service. And those are the men, be they Indian or be they European, who-
in the event of war should form your potential reserve of officers. In the 
Great W sr, so fur as England was concerned, we used- men in these types 
of units in the front line as fighting troops, which should really have been 
retained to provide us with the reserve of officers which we did not get at 
the later stages of the War. We lost very good officer material simply by 
using it fighting in the rank and file. That I hold W86 a very great mistake-
and we would ,he making a. very grea.t mistake in India if we corumitted 
t.hem,to a geneml liability and intended -to use them as whole units on the 
outbreak of wllr in the fighting line. Therefore, it seems quite right to my. 
mind and a sound provision that we IIhould sa.y so to these gentlemen who 
for their own private reasons are not in the first instance prepared to commit 
themselves t.() a liability in regard to matters of defence other than a local 
liability. We should have a definite limited liability for them which they 
can accept voluntarily and we will have then some reserve of officers at 
hand. Now take your AUIriliary Force. A great portion of that Auxiliary 
Force are taken from your Railways. Obviously we cannot deplete our 
Railways in time of war by taking away all the staff and sending it off as. 
a battalion to fight on the Norl,h-West Frontier. That is obviously unsound. 
But we can give those people on the Railways a eertain amount. of military 
training tha-t will enable them, on the outbreak of war, to undertake the 
protection of our strategic railways. As regards other elements of the 
Auxiliary Force. I hold that none of the men now serving in those Force8 
ooUld on a. voluntary basis undertake. in view of their employment and of 
their contraots with· their employers or their own ~ easional necessitie1!, 
& liability, that was not compulsorily imposed in an emergency, to go 
outside India because such a. liability would entirely destroy either their 
professional work or their u\ility to their employers, and DO employer, be it 
Government or be it the private business man, wOuld be prepared to allow 
llis Eful-ployees to undertaks an eXtended 1iabilitv of that natu .. e which might 
entirely destroy his business or make his position very difficult. It seems 
to me, therefore, that Dr. Moonje has unduly stressed the question of 
racial considerations. Whnt we ",'ant. to do is to take the n.etunl practical 
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position. What do we want our Indian Territorial Force for? .It is our 
national :mnv and it is intended to fight in the defence of IndIa.. That 
being so, it u';.ust be prepared, if it is to make nn effective defence of India, 
to serve outside India. Let. us a"OTee on that. Then, have we any need 
for anyt.hing in th(' nature of a force ",ith It limited li ilit~ ?f military 
service? I hold thnt YOU have' here a useful force and a tralllmg ground 
for potential ofli.cl·rs, i~ th'll.t in time of war you do not entirel~ deplete .your 
country of nil troops n.nd that those men who only owing to theIr profeSSIonal 
require'ments or for private reasons can only accept a limited liability, they 
are there, and they can ~a  in war time. "We will look after the local 
defclll'e here tmd w'e will release regular troops nnd ot·herR to go actually to 
the front .... 

1Ir. M. S. Anly: That is his point. 
Colonel J. D. Orawford: You hold that that is objectionable? 
1Ir. M, S. Alley: That is his point. 

OOlonel J, D. Crawford: I think you are quite right to say to a man 
like Rai Sahib Harbilas Sarela, "My business does not allow me to go out-
side the country, but if you want me to take a part in the defene'e of my 
country, I am prepared to undertake local defence". 

- Dr. B. S. Jloonje': You might explain as to how that was hrought about 
in 1917 when the liabilit.y for service was made general. 

Colonel 1. D. Crawford: You then did it under compulsion. But to-day 
you are doing it on a voluntary basis. You' are not doing the whole thing 
38 a compulsory measure. You might have to take a compulsory ~as re 
when the emergency has arisen, but to-day you are doing it on a voluntary 

'baslk, and your volunteer looks into the conditions offered and he says, 
.. Well, I am afraid voluntarily I cannot undertake the liability.". 

Dr. B. S. MOODie: One more point. The liability for service shall be 
during the war, during times of war. When another war will begin, 'when 
you uill be ca.lled upon to serve, you will be asked to enrol under ('ompul. 
sion and then your liability will be general liability. 

Oolonel J. D. Crawford: There are wars and wars. There are wars 
that 'do not necessarily demand mobilization of the whole nation. When 
yon have really the big show, you may have to mobilize your entire regular 
army. There might be another show that might nece88itat.e the mobiliza-
tion of ~ o r Territorial Force, or you might have a war such as the Great 
War which might necessitate the mobilization of the whole nation, and 
that is the time only when I think you would be justified or you would 
get the public to agrwe to a measure of compulsion.. The ordinary man 
in ordinary times is faced with a difficulty. He save, •• I cannot undertake 
this extended liability ". But he says, .. I am prepared to train myself 
I\nd t~ BCcept, a. limited liability in nase of wQ!r, and when compulsion is 
nece88ltated, you have men who are at least partially trained. ", I hold 
t.herefore that on the whole the present Bills ,are intbemselves sound and 
that they do not. perpetuate any racial discrimination, because we are 
giving t i~ limitE-'d liability to both Europeanll and- Indians if they wRnt 
to accept It. 
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(!leveral Honourable Members moved that the question be put.) 
The Pre81dent: The question is that the question be now put. 

The motion was adopted. 
The Prea1d.ent: The question is: 

"That the Bill further to amend the Indian Territorial Force ~  111m, for -aia 
ilurposes, as passed by the Council of State and as reported by the Select Committee, 
bl' taken into consideration." 

The motion was adopted. 
Mr. Pre81deDt: We will now proceed to the consideration of the Bill 

clause by clause. The procedure that I propose to adopt in doipg 80 .is 
this. There are two amendments to clause 2 from Dr. Moonje. They 
are, as I understand, consequential to the acceptance of his amendment to 
clause 9; and therefore unless the amendment to clause 9 is disposed of, 
it is no use taking up amendments to clause 2. I hope I am right in the 
interpretation that I put. Does the Honourable Member agree with me? 

Dr. B. S. Moonle: Yes, Bir. 
Mr. Pre81dent: Therefore I propose to begin from clause 3, leaving 

'clause 2 to be taken up after the other clauses have been disposed of. 
The question is: 

"That- clause 3 do stand part of the Bill." 

(At this stage Pandit Thakur Das Bhargava rose in bis place.) 

Does the Honourablp. Member wish to move an amendment? Is there 
any' amendment to clause 8? 

oJ 

Pandit Thakur Daa Bharpn. ~la Division: Non-Muhammadan).: 
"The amendment is to clause 4. 

Mr. President: There is no amendment to clause 3. 
The question is: 

"That clause 3 do stand part of the Bill." 

The motion was adopted. 
Clause 3 was added to the Bill. 
Mr. President: The question is: 
"That clause 4 do stand part of the Bill." 

(At this stage Dr. B. B. Moonje rose in his place.) 
Mr. President: Pandit 'l'haktir Das Bhargava's amendment comes first 

. in order. Pandit Bhargava. 

PlIldlt 'l'bakur Das Bllargan.: Sir. I move: 
"That in clause 4 (c) of the Bill, in the proposed sub-section (2), for the words·'for 

·any town 01' group of towns' the words 'for any area or areas consisting' of toWDS 
;group of towns, villages and group of vilfagetl' be 8ubstit.utrd." ' 

T beg of you to kindly allow me. er, ..... 
. Xr. President: Thr Chair proposes to sit till five minutes to five. If 
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Honourable Members wish to finish this Bill before that time, they should 
be very short in their speeches. 

Pandit 'I'hakur D88 Bhargava: With your permission, Sir, I wish to· 
move the second amendment also !llong with the first, because both form 
part of the same proposition which I beg to submit to the House. 

Mr. President: The Honourable Member cannot move two amendments 
at the same time. 

Pandit Thakur D88 Bhargava: In regard to this amendment, I would 
submit to the House that the provision in the Bill as contained in clause 
4(2) involves a distinction of a very mischievous nature. We have just 
heard that the original purpose of the Resolution adopted by the Legisla-
tive Assemblv was to remove all kinds of racial distinctions between the 
Territorial tForce -and the Auxiliary Force. Instcad of removing those 
distinctions, the Committee has recommended that another kind of istin~

tion be brought forward to justify the original distinction, and the pro-
posal now before the Hou!!e is that distinctions may now be made in the 
Territorial Force itself and that it be divided into urban and rural units. 
This distinction does not end here but it goes further and a new kind of· 
distinction is BOught to be· imposed by a distinction between the educated 
classes of large towns and the educated classes of small towns and villagea. 
In the Statement of Objects and Reasons to this Bill it will be found that 
the idea is that the urban unit should be recruited only from the educated 
classes of large towns. We find on page 27 of the Report of the Auxiliary 
and Territorial Forces Committee that a recommcndation has been made· 
that the country be divided into rural areas and urban areas. Sir, I come 
from a constituency which is both urban and rural, but for the purposes-
of recruitment to the urban corps I am afraid neither constituency ~n 
be able to send any man because in the Punjab there Ilre no large towns. 
'\Vhat°is a town. a~ not been defined anywhere in this Bill. I understanfl 
that any place which is the headquarters of a district will be included in· 
the word •• town ". but this is only a pious wish. The definition of the 
word .. town .. may be conditioned to its popUlation and it may be that 
no recruitment should take place from towns which have a population of 
less than 50,000 or one lakh of men. It would follow that, barring two 
or three large centres of population in the Punjab, the whole province 
will not be able to send any man so far as the urban corps is concemed. 
The distinction between the urban corps and the rural oorps is now so 
great as regards liability for service, conditions of service and training, 
etc.. that many educated people living in towns and villages and enjoying 
a good social position would rather like that they may be taken in the urban 
corps. Now, Bir, I am one of those who do not like these distinctions 
based upon race or any other such considerations as are not of such 0 
general and universal character that they can be justified. I· understand· 
that this institution of the urban corps is in the nature of 8 bait to this 
House so that the distinctions between the Auxilial'V and Territorial Force!! 
may be perpetuated and justi!ied. I can understand that there is a ditler-
ence in education, there is a ditlerence in social position, tliere is a difference 
in habit!'j. there is fl ilifference in the mode of living' so fa.r as an ordinary 
peasant and an educated man is concemed, but I fail to see how a graduate 
'living' in Lahore is ditlerent from a graduate living in Ambala or Hissar. 
I fail to see how Il rieh man living in any of t,hf'Re large towns is different 
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frOlll H rich mun living in It slllall village or in a small town. All these 
distinctions, Sir, which we ure out to remove are being perpetuated in some 
shape or ot.her aml r fenr there will he a great heart-burning over these 
distinctions. 

Now, in the Punjab for some time political strife has been raging round 
these questions and the urban and the rural interests have been so bifur-
caterl l,y the Government thnt it looks rls if there is H natural difference 
in roga;d to tho,«' illiPrPRtH and thereby grent lmeasiness has been caused. 
Are tho,,(' dist.inctions which we are out to remove going to be perpe-
tuated bY thifi distindion again, \I'll ieh is unjustifiable in principle? If 
the r a~l corps is to come into existence. if there is any reason for the 
existence of this urban corps. I would submit for the consideration of the 
HouRe that the broad points of difference should be the basis and not 
merely the accident of a person belonging to this place or that place. A 
distinetion of this kind is really unjustifiable to my mind, and I very 
strongly oppose it on the ground that on a basis like this a distinction is 
unjust.ifiable. 

'l'he Bevd. 1. O. Ohatterjee: There is no such distinction. A man in 
a village can also join an urban corps. if he wishes to. 

Pandit Thakur Das Bhargava: I am sorry to hear this from my friend. 
If I read the report aright. if r read the. Objects and Reasons of the Bill 
aright. and if r read the wording of thisBjlI aright. I think this is a real 
difference. II the House is of opinion that there is no such difference. 
I am readv to withdraw mv amendment. but r am afraid that such a 
distinction' is there. . 

Now. I need not submit any other reasons for this amendment. The 
distinct,ion by itself is so absurd that it cannot be supported on logical 
grounds. and I beg of the House to agree with me that this istin tio~ 
be removed. and if any distinction be indispensably necessary it may be 
made on the basis of educational or property qualifications or any such 
qualification as is of a general nature. 

lIr. G. K. Young: Si:', jf my Honourable friend had given earlier notiee 
of his amendment or had come and spoken to me about what was troubling 
him, I think I could have solved his difficulty for him. HE; has read 
this sub-clause as being applicable only to large tOwns and he has placed an 
under-limit of half a lakh of popnlat,ion on a "large town". Nothing has 
been said in the Bm about largoe to'l'I'1lS. and nothing bas hef'n <;aid about 
the SJ7,e of their populations. 'What is said is that: 

"The Governor General in Council may constitute for any town or group of 
towns in a Province one or more urban corps or units of the Indian Territorial Force, 
to be recruited from persona residing in or ncar such town or towns. etc." 

The Governor General has ('ompletf' discretion to decide what is a town 
or group of towns. and I have no doubt that if the question ever c&me 
before a judicial authorit.y. there would be no i i~ lt  in obtaining a 
liberal interpretation ofthp word "nelU"". There is not.hing to prevent 
any educated person· Jiving' in the countI".'l' from j.)ining an· nmHn corps if' 
he wallts to. There is no intention of keeping members of the educated or 
profes.;ional classes. who do not live in towns, out of urban units. I tnlst 
therefore that my Honournblefriend win withdraw his amendment. 
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JIr. Preaident: The question is: 
"That in clause 4 (e) of the Bill, in the proposed Bub-sectioo (I), for the words 

'for any town or group of towns' the words 'for any area or areas consisting of towns, 
groups of towns, villages and groups of villages' be substituted." 

The motion was negatived. 

Dr. B. S. Moonia: Sir, I move: 
"That in clause 4 (e) of the Bill, in the proposed sub-section (I), for the word. 

'to be recruited from persons' the words 'who have attained the age of sixteen years' 
. be inserted." 

This does not require much speaking on from me to pre:!9 it upon the 
attention of the House. The same thing is provided for in the Act itself 
in the case of the Auxiliary Force and r simply want to have it provided 
also in the Territorial Force Act. Section 5 of the Auxiliary :Force Act 
sa.ys: 

".Any person may be eligible for enrolment undet· this Act who has attained the 
age of sixteen years and is not a member, etc." 

In that way I also wam in the TelTitorial Force Act that an Indian who 
har, attained the age of sixteen may be eligible for enrolment. I need not 
say anything more and I commend my amendment to the Boust'. 

JIr. G_ •• Young: Sir, the object of this amendment is met by a propo-
. sal in the Report of the Select Committee, that provision should be made 
in the rules to allow youths between the ages of sixteen and eighteen to 
join urban units of the Indian Territorial Force exactly as youths of that 
age are allowed at }Jreser.t to join the Auxiliary Force. No provision relat-
ing to age is included in the Territorial Force Act 119 It stands at pesent. I 
admit that provisions as to age are included in the Auxiliary le'orce tA.ct. 
The fact is that that Act was inherited from legislation which had been in 
force for a very long timt>. When Government passed the Indian Territorial 
Force Act the object was to make it as simple 88 possiblt>, and to relegate 
to rules whatever crmld be so relegated. It would be in my opinion a 
very awkward insertion in this Act to make a single provision It>lating to 
age, when all the other ones are in the rules. There is no question of 
this provision not ('oming' into force. Government have agreed to bring it 
into force, but the:v prefer to do so in the appropriate manner. namely, in 

'the rules. 
Dr. B. S. Jloonia: Sir, in view of the explanation that has been .given 

that the Govfrnment is prepared to provide for this in the rules I withdraw 
my amendment. 

Tltt' s..-nendment was, by leave of the Assembly, withdmwn. 

Dr. B. S. MOODJa: Sir, I beg your pardon for a little misdrafting in my 
next amendment which runs 88 follows: 

"That in clausE' 4 (c) of tbe Bill, to tbe proposed sub-section (I) the following proviso 
'be added: 

'Provided that no person so recruited shall 'be liable to perform military service 
until be bas attained the age 01 eigbteen years' ... 

i should like to have in its place a better draft that has bet-n supplied to 
me. Instead of this amendment bemg made here the amendment might 

. he made in clause 9 of the Bill. 
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llr. President: The Honourable :\<lember does not want to move it.? 

Dr. B. S. Koonle: Kot now 
IIr. L. Graham: HI! asks leave to() roO"" an nlternMive later on. 

Clallsp.s 4, 5, 6, 7, aud 8 were added to the Rill. 

Dr. B. S. lI(oonle: Sir, I mow: 
"That for clause 9 of the Bill the following clause be substituted, namely: 

'g. In fluh·section 2 of section 9 of the said Act, after the word 'enrolled' the 
words 'who has attained the age of eighteen' shall be in.serted'." 

.My idea is that Indians of the age of sixteen may be enrolIed but they 
should not be liable for service until they have attained the a ~ of ei teen~ 
I need not say anything more than this. 

Xl. President: The amendment I have got in 'llY bend mc1udes a pro-
viso: 

"and (6) the following proviso Rhall be added." 

Dr. B. S. lI[oonle: In place of that this provision is to be made. 
Kr. President: The Honourable Member moves only part (tI) of the 

amendment in his hand ~n  not part (b)? 

Dr. B. S. IIoOnje: I am reading it out. Sir. Part (b) is.: 
"That the f4)llowing proviso oe added : 

'Provided that nothing in this sub-sectioD shall apply to pel'lKlllJl enrolled in any 
University Corps; and 

'Provided further that such selvice shall Dot be required to be performed beyond 
the .limits of India'." 

Xl. President: The further proviso should be moved separately. I !mde=-
stand the amendment which has just been read out by the Hor.ourable 
Member with one proviso is a~e  to by the Army Secretary and there 
will be no difficulty in putting it through. If he includes in this his second 
proviso, the whole amendment would be in danger. 

Dr. B. S. Moonle: I would insist upon this amendment, S:r. But I 
would like to know On the first amendment whether the Government accepts. 
it 

JIr. L. Graham: Only the first part? 

Dr. B. S. MCOIl": Yes. 
Xl. G. M. Young: Yes; the Government accepts the amendment. 

Xl. Prealdeilt: The question is: 
"That for clause 9 of the Bill, the following clause be substituted, namely: 
'9. In sub-section (2) of section 9 of the said Act : 

(a) after the word 'enrolled' the words 'who has attained the age of ei ~ 
yearB' shall be inserted; and 

(11) the following proviso shall be added, n&DIel,.: 
'Provided that nothine; in this sub-section shall apply to pel'llOD enrolled in a. 

University Corps'." 

The motion was adopted. 
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Dr. B. S. Koonje: Sir, I move 

"That to cla.11se 9 of the Bill for the word 'proviso' the word 'provisos' Le substi­
tut.ed and the following further proviso be added to sub-section (i') of section 9 of the 
ea.id Act.: 

'And provided, further, that such service shall not he required to be performed 
beyond the limit& of India saYe nt his own request'.·• 

I have already dealt with it in detail. This is one of the ways by which 
I want to remove the racial distinction foat exists !.>etween the Au..,:iliary 
and Territorial Forees, if the Government is not prepared to extend the 
liability of the Auxiliary Force in order to mo.ke it identical with that of 
the T�1:ritorial Force. I am therefore proposing that the liability of the 
Territorial Force may be restricted, so that the liability may be identical 
in case of both the Forces,. the Territorial end the Auxiliarv Forces. I need 
not saJ an�·thing more. 

·· 

Kt, G. K. Yoq: Sir, I am afraid Government are unab:e to accept 
this amendment. It does not, as my Honourable friend Dr. Moonje appee.rs 
to think, abolish in any way such distinction as already exists. The facl 
remains that the Auxiliary Force have a different liabilit,y from the pro­
vincial battalions of the Indian Territorial Force. I tried to explain v,h.en 
I was speaking on the motion to take this Bill into consideration that this 
distinction was not a.. racial one; it was not a theoretical one ; it was • 
purely practical one, because the nature of the avocations of members of 
the Auxilia;ry Force, like those of the lll'ban units of the Territorial Force, 
requires a limited liability; a.nd the nature of the avocations of memben 
of the Indian Territorial Force (provincial battalions) requires, one may say, 
an ext°"nded liability. Otherwise the battalions will not fulfil foe function 
which they are designed to fulfil. My Honourable friend, Dr. Moonje, ROW 

p;.-opo::es a very slight reduction in the liabilit:v of the provincial battalions. 
It w�uld still remain the case that the liabilit.y for thoae battalions is 
different from the liabilit) of the Auxiliary Force. In practice I do nnt 
eupposF· thir. amendment would really come to anything, becau1:1e the ques­
tion of Indian Territorial Force battalions serving beyond the frontierR of 
India would not arise in a war until the war hod �('ached a very advanced 
stage, when it might be necessary to adopt more compulsory !measures. 
But thue will be a sentimental effect in this amendment, not of removing 
a racial distin�tion, but creating a distinction, which we do not want, to 
exist, between the regular army and the Indian Territorial Force. It i& 
definitely implsing that the battalio�s of the Indian Territorial Force are 
not and never can be quite up to the level of the regular battalions. however 
mucn training you give them. That is wliat it really means that we are not 
to use our provincial battalions of the Indian Terr1torial Force up to the 
hilt; and I think that, if, as I suppose, my Honourahle friend's object is 
a sentimental c.ne, he should consider the argument that I have put before 
him. It would be creating really a more invidious distinction fo adopt 
his amendment than to leave the law as it stands. 

Jlr. President: The question is: 

"That in clause 9 of the Bill, for the word 'proviso' the word 'proviso• be suhsti­
wted ancl the Io11owing further proviso be added to sub-section (2) of section 9 : 

'And provided, further, that such service sha11 not be required to be performP.d 
beyond the limits of India, MVE' et. his own request'." 
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The Aiisembly divided: 

Abdul Matin Chaudhury, Maulvi. 
A:n.ey, Mr. M. S. 
Bhargava, Pandit Thakur Das. 
Chetty, Mr. R. K. Bhanmukham. 
Chunder, Mr. N:nnal Chundar. 
Du, Mr. B. 
Das, Pandit N l&kantha. 
Dutt, Mr. Amar Nath. 
Dut,ta, Mr. Srlsb Chandra. 
Gulab Singh, Bardar. 
Haji, Mr. Sarabbai Nemchand. 
Iswar Saran, Munshi. 
Iyengar, Mr. S. Srinivasa. 
Jayakar, Mr. M. B. 
Jogiab, Mr. Varabagirl Venkata. 
Joshi, Mr. N. M. 
Kelkar, Mr. N. C. 
Kidwai, Mr. Rafi Ahmad. 
Kunzru, Pandit Hirday Hath. 
Lajpat. Rai, Lata. 

AYES--38. 

Malavi!a, Pandit Madan MobAII. 
Mitra, Mr. Satvendra Chandra. 
Moonje, Dr. B~ S. 
Mukhtar Singh, Mr. 
Murtaza Saheb Bahadur, Ilaulvi 

Sayyid. 
Naidu, Mr. B. P. 
Nehm, Pandit "MotiJal. 
Neogy, Mr. K. O. 
.Bao, Mr._G. Sarvotham. 
Barela, lrai Sahib HarbiJu. 
Sarfaraz Husllain Khan, Khan 

Bahadur. 
Shafee, Maulvi Mohammad. 
Singli, Kumar Bananjaya. 
Singh, Mr. Gaya Prasad. 
Smgn, Mr. Narayan Prasad. 
Sinba, Kumar Ganganand. 
8inha, Mr. SiddheHwar. 
YUBuf Imam. Mr. 

NOE8-48. 

Abdal. Aziz, .Khan Bahadur 1rIiau. 
Abdul Qaiyum, Nawab Sir Sahibzada. 
Abdullah Haji Kasim, Khan Babadur 

Haji. 
Ahmad, Khan Babadur Nasir·ud-din. 
Allison, Mr. F. W. 
Lwar.ul.Azim, Mr. 
Ashrafuddin Ahmad, Khan Babadur 

Nawabzada Sayid. . 
Ayangar, Mr. V. K. Aravamudha. 
Bajpai, Mr. G. S. 
Blackett, The Honourable Sir Basil. 
Bray, Sir Denys. 

<Chatterjee, The Bevd. J. O. 
Chatterji, Bai Bahadur B. M. 
Coatman, Mr. J. 
Cosgrave, Mr. W. A. 
Couper, MI'. T. 
Courtenay. Mr. R. H. 

. {lrawford, Colonel J. D. 
Crerar, The Honoutable Mr. J. 
Ghuznavi, Mr. A. H. 
Grabam. Mr. L. 
Irwin. Mr. C. J. 
Ismail Khan, Mr. 
Jowabir SingJi. Sardar Babadur 

Barda!' . 

. The motion WAS nega.tived. 

Keane, Mr. M. 
Lamb, Mr. W. S. 
Lindsay, Sir Darcy. 
Mitra, The Honourable Sir BInapIIlclra 

Nath. 
Mohammad Ismail Khan. HaP. 

Chaudhury. 
Moore, Mr. Arthur. •• 
Mukherjee, Mr. S. C. 
Parsons, Mr. A. A. L. 
Bamy, The Honourable Sir Gearp. 
Rajah, Bao BaJiadur 1rf. O. 
Ban, Mr. V. Pandurang. 
Roy. Mr. K. O. 
Roy, Mr. S. N. 
Sams, Mr. H. A. 
Bassoon, Ifll' Victor. 
ShamaJdhari Lall, Mr. 
Shillidy, Mr. J. A. 
Suhrawardy, Dr. A. 
Sykes, Mr. E. F. 
Taylor, Mr. E. Gawan. 
Winson. Sir Walter. 
Yakub •. Maum Muhammad 
Yamin' Khan, Mr. Muhamm .... 
Young, Mr. G. M. 

Clause 9. a~ amended. was added to the Bill. 

Clauses 10, 11 and 12 were added toO the Bill. 

lrr. Presldent: The quest.ion is: 
. "That clause 13 do ~tan  part of the Bill." 
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Dr. B. S. Moonle: I beg to tnOVP 

"That in clause 13 of the Bill, after sub-section (1) of the proposed section 12 the 
following new sub-section be inserted : 

'The Governor General in Council shall constitute a Central AdV'isory Committee 
to advise him on matters connected with the Indian Territorial 1l'orce 
generally'. 

Suh-section (2) he re-nulIlbered as (3)." 

It is verJ important that all matters concerning the Indian Territorial 
F'orce should be considered by an Advisory Committee, instead of leaving 
them entirely to the discretion of His Excellency the Viceroy. I submit 
that it should. be made a statutory condition j'.hat an Advisory Oommittee 
shall be appointed. 

Mr. G. M. Young: I have already said in my opening speech that the 
Government have decided to appoint by executive order a Oommittee or 
this character. But if my Honourable friend wishes to press his amend-
ment, Government will have no objection to provision being made in the 
Statute fer the purpose. I am therefore ready to accept the amendment 
of my Honourable friend. on behalf of Govemment. 

1Ir. President: The question is: 
"That in clause 13 of the Bill, after sub-section (1) of the proposed section 12 the 

following new sub-section be iuserted : 
'The Governor General in Council shall constitute a Central Advieory Committee 

to advise him on matters connected with the Indian Territorial Force 
tgenerally' . 

Sub-section (f) be re-numbered as (3)." 

The motion was adopted. 
Clause 18, as amended, was added to the Bill. 
Olause 14 was added to the Bill. . 
Clause 2 was added to the Bill. 
Clause 1 was added to the Bill. 
T'he Title and Prea ~ were added to the Bill. 
Mr. G. M. Yoq: Sir. in moving that the Bill, as amended, be passed, 

I wish to touch on two points raised by my Honourable friend, PanJit 
BUday Nath, to which . he expected an answer. Both refer to the 
University Training Oorps. He wanted to know in the first place whether 
the limit. which is at present about 20,000, placed on the Indian Territorial 
Foree. was going in future to include the University Training Corps. The 
Oommittee recommended that the strength of the University TrainIng 
Oorps should be independent of this number, and that recommendation is 
one of the many accepted by Government. The second question that he 
asked me was whether in the University Trainin2' Corps' we would have 
two types of commissions, commissions with 'British esi~tion of rank, 
and commis!':ions with Indian esi~ation of rank, as in the other parts of 
the Indian Territorial Force. The aDswer to that question is II No." We 
shall only have one type. The commissioned officers wilI have British 
designation f1f 1'Il1'k. and tb'e Don-commissioned officers and men will he 
called cadet Sergeants and so on. Those J think are the only queatiODll. 
that he &Skeel. . 
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piDdi\ Jlird&l .ath Kuiwu: What about the training to be' provided 
for the men in the urban units? 

JIr.Preafdlllt: The question is: 
• "That the Bill, aoS amended, be p&ll88d." 

l'he motion was adopted. 

Kr.' Preltdem: Before I -adjourn the House, I should like to draw t.he 
attention of the j,eader of the House to the fact that if motions regarding 
the appointment of Committees are not made to-day there will be no 
~e e tionti for those Committees in this E'ession. 1 do not know whether 
he would like to avail himself of this opportunity to make those moti(\D8. 

The Boaourable Sir Basil Blackett (Finance Member): In the circum-
sta.nces to which you have kindly drawn my attention, I should be glad if 
the opportunity could be given to me, before the House adjourns this 
evening, to take 1 be two motions standing in my Dame a.nd the two 
standing in the name of Sir George Uainy. I should like with your per-
mission to move the first. 

ELECTION OF THE STANDING FINANCE COMMITTEE. 
Th. HoDourable Sir Basil Blackett (Finaace Member): I move: 

"That. this A¥emhly do proceed to the election ior the financial yf1B1: 1928-29, in such 
methods as may be approved by the Honourable the President, of a Standing Finance 
Committee of the ABBembly not exceeding fourtC'eu lD number to which shall be added 
a member of .. he As.sembly to be nominated by the Governor General. The member 80 
nominated sh&ll be the Chairman of the Committee. OJ 

'lha motion was adopted. 
• 

ELECTION OF THE STANDING FINANCE COMMITTEE FOB 
RAILWAYS. 

'l'he Honourable Sir Georg. ltainl (Member for Commerce and Rail-
ways): I move: 

"That this ABBembly do proceed to elect in such manner as may be approved hy the 
HO[l()urahle the President, eleven members from the .Assembly who sh&Il be required 
to serve on the St.anding Finance Committee for Railways, as provided for ill c1aue 6 
of the Resolution adopted by the ~islati a ABBemhly on the 20th September, 1924, on 
the· snbject of the separation of Ratlway Finance. JJ 

1.'he motion was adopted. 

ELECTION OF 'fHE PANEL FOR THE CENTRAL ADVISORY 
COUNCIL FOR RAILWAYS. 

The Honourable lirQeorg. JtaIDy (Member for Commerce and Rail. 
way&) ; I :Qlove : 

"That this ABBembly do proceed to elect in such manner as may be &JIPNved by the 
Honourable the President, a panel onsisti~ of eillht members from which six; ah&ll he 
selected ill serve on the Central Advisorv Council for Railways, as provided for in clanse 
6 of the Resolution adopted by the L.slative ABBem.bly on the 20th September 1924, 
on the nbject. of the separation of Railway Finance. JJ ' 

'rhe motion was adopted. 



ELECTION OF THE PUBLIC ACCOUNTS COMMITTEE.
The Honourable Sir Basil Blackett (Finance M em ber): I  m ove :

“ T hat the non-official M em bers o f  the A ssem bly do proceed to  elect, in the manner
required by rule 51*pf the Indian  L egislative Kules, four\ m embers to be m embers o f  the
Com m ittee on P u b lic  Accounts in place o f  the fou r m em bers who have retired in
accordance w ith sub-rule (4) o f  the same ru le.”

The motion was adopted.

Mr. President: I may inform the Assembly that for the purpose of
election of members to the four Committees in regard to which motions
have just been carried by the House the Assembly office will be open to
receive nominations up to 12 Noon on Friday, the 23rd March. The elec­
tion for the Standing Finance Committee and the Committee on Public
Accounts, if necessary, will take place in this Chamber on Monday, the
26th March, and the election for the Standing Finance Committee for
Eailways and the Central Advisory Council for Railways will take place on
Tuesday, the 27th March. The elections will be conducted in accordance
with the principle of proportional representation by means of the single
transferable vote.

TH E A U XILIARY FORCE (AMENDMENT) B ILL.
Mr. G. M. Young (Army Secretary): I move that the Bill further to

amend the Auxiliary Force Act, 1920, for certain purposes, as passed by
the Council of State and as reported by the Select Committee, be taken
into consideration.

There is very little indeed to be said about this Bill. The only clause
requiring comment is clause 2 which deletes clause (d) of section 4 of the
Act. The Act as it stands permits the enrolment of Europeans other than
British subjects in units of the Auxiliary Force. There are very few of
those persons at present serving in the Auxiliary Force and there are not
likely to be many more in future, but the Select Committee felt that as a 
matter of principle it would be right to bring this state of affairs to an
end and that in future no one other than a British subject should be eligible
for enrolment in the Auxiliary Force. I  do not think, Sir, that there is 
anything else in the Bill that requires mention.

Sir, I move.
Mr. President: The question is:

“ Thab the B ill fu rther to amend the A u x iliary  Force A ct, 1920, fo r  certain purposes,
as passed b y  the Council o f  State and as reported by  the Select Com m ittee, be taken
into consideration .”  >

The motion was adopted.
Clauses 2 to 5 were added to the Bill.
Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill.
Mr. G. M. Young: Sir, I  move that the Bill, as ^.mended, be passed.
Mr. President: The question is : <

“ T hat the B ill, as am ended, be passed.”

The motion was adopted.
The Assembly then adjourned till Eleven of the Clock on Thursday, the

22nd March, 1928.
( 1892 )
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